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LEGISLATIVE ASSEMBLY.
Monday, 20th January, 1934.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham

Obetty) in the Chair.

QUESTIONS AND ANSWERS.,

x

APPOINTMENT OF AN INDIAN A8 A MEMBER oF THE RAILwAy BOARD.

38. *Mr. A. Das: (a) Will Government be pleased to state if any
Indian has so far been appointed as a Member .of the Ruilway Board? If
80, when, and for how long?

(b) If no Indian bas so far been appointed as such, do Government
propose to consider the question of the appointment of an Indian when
the next vecaney occurs? v

(¢) What minimum number, if any, of the Members of the Board are
Government prepared to reserve for Indians?

The Honourable Sir Joseph Bhore: (1) Mr. Hayman was a Member of
the Railway Board from the 2nd of April, 1929, to the 14th of January,
1938. Mr. Pavry officiated a8 a Member from the 18th of April,
1981, to the 16th of October, 1931. I need not remind ‘he House that the
present Financial Commissioner of Railways is an Indian.

(b) The claims of all suitable officers are considered carefully when-
‘ever any vacancy Ocecurs.

(c) Government consider it most undesirable in the public interest to
reserve any vacancy in the Board for any race or community.

SrCRET AGREEMENT BETWEEN THE BURMA O11, (JOMPANY AND THE STANDARD
O1. CoMPANY.

84, *Mr, K. P, Thampan (on behalf of Mr. Lalchand Navalrai):
(a) Has the attention of Government been drawn to a letter published in
the Hindustan Times of Friday, the 15th December, 1983, under the
caption “Secret agreenmient between B. O. C. & 8. 0.-C.”’?

(b) Are Government prepared to make enquiries to find out if there is
such an agreement between these oil companies?

(c) Ts it a fact that imports from Burma’have greatly increased and
thcse from outside decreased, causing substantial loss of revenue from
impert duty?

(d) Is it a fact that the Standard Oil Company sends for oil from
America? If so, are Government in & position to state whether their
importg from that ocountry have decreased?

( 197 ) A
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(¢) If the answer to part (d) be mn the affirmative, are Government
prepared to find unt the reasons why such imports have decreased?

The Honourable Sir Joseph Bhore: (a) Yes.

(b) to (e). Information as far as possible is being collected and will
be supplied to the House in due course.

MoNOPOLY ENJOYED BY THE BURMA Olr. COMPANY,

35 *Mr, K, P, Thampan (on behalf of Mr, Lalchand Navalrai):
Does the Burma Oil Company enjoy the monopoly of Burma 0il? 1f so,
was it the Government of India or the Provincial Government which
granted the same, and when and on what conditions?

The Honourable Sir Ffank Noyce: The reply to the first part of the
question is in the negative. The second part does not arise.

NOTICES ISSUED IN MIDNAPUR AT THE INSTANCE OF THE MILITARY
AUTHORITIES,

36. *Mr. Gaya Prasad Singh: (q) Is it a fact that, at the instance of
the military authorities, the following notices were issued in Midnapur
(Bengal) to # number of local atizens?

(i) ‘““Notice is hereby given that the Royal Garhwali soldiers will be coming to
Contai at 3 .M. on the 16th December, 1933. You are therefore directed to be present

at the Contai Dak Bungalow compound at 3 P.M. and to welcome them, and to salute
the British flag.” .

(ii) “You are hereby informed that a cercmonial parade of the Royal Garhwali
soldiers will be held in the Khasmahal compound at 11 A.M. on the 18th December, 1933.
fqun are therefore directed to be present at that place at the fixed time, and without
ail.”

(b) Is it a fact that soldiers are sometimes made to march into the houses
of certain citizens in Midnapur, and are Government aware that they are
.molested on their refusing or hesitating to salute the Union Jack, and that
In some cases people are asked :f they were for the Congress or for Qovern-
ment, and any one of them stating that he was for the former, was
maltreated? Do Government propose to enquirg into these allegations ?

__The Honourable Sir Harry Haig: The Government of India have no
information, bu't are making enquiries. A reply to the Honourable
MemtLer’s question will be laid on the table in due course.

—

STATEMENTS LAID ON THE TABLE.

The Honourable 8ir Joseph Bhore (Member for Commerce and Rail:
ways): Sir, T lay on the table: ’

(i) the information promised in reply to starred question No. 1118
a;l;gd by Mr. Gaya Prasad Singh on the 218t November,
1 ; ’

(ii) the information promised in reply to a supplementary question’
to starred question No. 1288, asked by Mr. Gaya Prasad
' Singh on the 1st December, 1983; and :

(iti) the information promised im reply to part (h) of starred queds

tion No. 1456 asked by Sardar 8ant Singh on the 20th Decem-
ber, 1938, '
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STATEMENTS LAID ON THE TABLE. 199

ALLEGATIONS BY CERTAIN DECK PASSENGERS A\GAINST THE BRITIam INDIA
STEAM NAVIGATION COMPANY.

*1113. As a result of the enquiries made in the matter. it is understond that the
number of passengers carried by the steamships ‘‘Ellenga’” and ‘‘Elephanta” on the
voyages in question was far less than tha maximum number of deck passengers.for the
carriage of which the vessels hold certificates. The number of deck passengers carried
by the s. s. “Ellenga’” on the voyage from the Cornmandel Coasi to Rangoon was
about 860, whereas the steamer was certified for the carriage of 1,800 passengers, whilst
the s. a. ‘‘Flephanta” on her voyage from Rangoon togﬁ\e Coromandel Coast carried
about 630 passengers against 2,020 which she was certified to be capable of carrying.
No passengers were carried in holds or in any compartment not certified for the
accommodation of passengers and the passengers were allowed the use of all decks. It
is also understood that no complaints of any kind were made to officers concerned by
any passenger. t

In the circumstances, the Government of India do not propose to take further action
in the matter. They consider, however, that in such cases the proper course for the
aggrieved passengers is to lodge a complaint with the officer of the Mercantile Marine
Department concerned, so that any necessary inquiries may be made at the time.

7l

ALLEGATIONS AGAINST THE BRiTisn INDIA STrkAM NAVIGATION CUMPANY.

#1238, As a result of the enquiries made in the matter from the British TIndia
Steam Navigation Company, it is gathered that the deck passenger fares to and from
the Coromandel ports have been increased, as they had been on an uneconomic level for
scme time past and the Company, could not zontinue to carry passengers at rates
which involved a serious loss. Tt is also stated that the increases recently made by
the Company will only bring the fares to a more Rormal ecopomic level.

As regards the Company’s system of paying commission to hotel-keepers in Rangoon,
the Compuny observe that passengeis aie un.er no obugation to pauionise any puti-
cular hotels if they are not satisfied with the conditions.

APPOINTMENT OF STAFF- IN THE STATISTICAL RESEARCH BRANCE oF THE
* COMMERCIAL INTELLIGENCE AND STATISTICS DEPARTMENT.

*1466. There we=e 16 Sikh applicants for appointment in the Statistical Research
Branch of the Commercial Intelligence and Btatistics Department. Of these, four
were graduates, four undergraduates, seven matriculates and one without any University
qualification. .

Mr. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table
(i) the information promised in reply to starred questi us Nos. 27t
and 278 asked by Pandit Satyendra Nath Sen on the 81st
August, 1933,
(ii) the information promised in reply to starred questions Nos. 597,
599 and 602 asked by Mr. A. Das on the 4th September, 1933;
(i) the information promised in reply to starred question No. 603
asked by Mr. A. Das on the &th Beptember, 1983;
(iv) the information promised in reply {o starred question No. 1129
asked by Shaikh Sadiq Hnsggif‘g‘d the 23rd Novcr.ber, 1983;
(v) the information promised in reply to unstarred que:tion No. 237
asked by Mr. S. C. Mitra on the 27th Novemt.er, 1933; and
(vi) the information promised in reply to starred question No. 1845
asked by Pandit Satyendra Nath Ben on the 11th December,
"1988. ' ‘
b
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STATUS OF TEACHERS OF THE EAST INDIAN RAILWAY INDIAN SOROOLS.

*274 (j), (k) and (). If, as I presume, the Honourable Member is thinking of the
case roferred to in his question No. 1161, I would refer him to the reply 1 gave to that
question on the 27th November 1933..

"DISTINCTION BETWEEN THE OAKGROVE EUROPEAN SCHOOL AND OTHER EAST
INDIAN Rammway ScHOOLS,

*278 (a) and (6). I would refer the Honourable Member to the reply given to his
question No. 1162 on the 27th November 1833.

STATUS OF TEACHERS OF THE FAsST INDIAN RAlrway INDIAN SocHOOLS.

*597 (¢). T would refer the Honourable Member to the reply given by me to question
No. 1161 put by Pandit Satyendra Nath Sen on the 27th November 1833.

StATUS OF TEACHERS OF THE EAsT INDIAN RAILWAY INDIAN SOHOOLS.

*500. I would refer the Honourable Member to the reply given by me to question
No. 1161 put by Pandit Satyendra Nath Sen on the 27th November 1833.

StaTUS OF TEACHERS OF THE EAsT INDIAN RAILWAY INDIAN ScHoOLS.
- L 2

' N
*602. (b), () and (i1). All the persons concerned are under the rules under which
they were recruited. These happen to be different in different cases.

(i1i) There are no other classes of railway employees on the East Indian Railway for
whom there are no prescribed leave rules. The question of framing suitable rules for
this staff is under consideration.

(#v) Tn certain respects they are more liberal and in other less.
(v) Not necessarily.

. (r7) The Agent, East Indian Railway reports that the rules which are referred to
in clause 4 of the agreement are those relating to Provident Fund and gratuity.

StaTUS OF TEACHERS OF THE EasT INDIAN RAlLWAY INDIAN ScmooLrs.

*603. (b) The East Indian Railway Leave Rules have b held
those teachers in whose case there s.reyno definite rules regm::?ng ?env:o't spplicable to

(¢) T understand the Head Master was not granted leave under East Indian Rail-
way leave rules. )}
d) No, but the East Indian Railway Leave Rules might
in gellta.in cases a8 & guide to the leave granted. 8t have been and are followed
(¢) Yes. The reply to the second part is in the negative.
(f) and {g). Employees of the East Indian Railway were generally gi
opt.ign; but it is understood that the teachers of the East Indin?: ﬁ.ﬂzsglxﬂm'l‘:ct::
not, as it was held they were not governed by the East Indian Reilway Leave Rules.

(k) The question of leave rules for these teachers is under consideration.



STATEMENTS LAID ON THE TABLE. 21

INDEBTEDNESS OF THE SUPERINTENDENT OF PRINTING AND STATIONERY,
NorTH WESTREN RaiLway, LABORE.

*1129. (a) The Agent, North Western Railway, reports that there were no court
attachments against the Superintendent, Printing and Stationery, Lahore, prior to
October 1933. Court attachments were made since then against the salary of the officer
mentioned above and two recoveries were made. The attachment order has since been
cancelled by the Court and refund of the amounts already recovered has been made.

(0) No summons have been served through the railway and the Government are not
aware of any civil suit brought bv Sheikh Fazal Ahmed against the officer in question.

(c) Supplies, of printing and stationery are obtained through the Printing and
Stationery Offices, Calcutta, with the exception of a small number of minor items pur-
chased by the Controller of Stores, North Western Railway. BSheikh Fazal Ahmed has
not. in recent years been a suppljer of any items of printing and stationery obtained direct
by the North Western Railway.

(d) As Sheikh Fazal Ahmed has not been a supplier of Printing and Btationery
material purchased since 1929, previous to which records are not readily available, this
question does not arise. . ‘ : i

(e) At the time of the Press Superintendent proceeding on leave in October 1931 no
recoveries were being made from his salary on account of court attachments. The last
full month’s pay drawn before he proceeded on leave was Rs, 432.5-0.

(f) Government are not aware what civil suits were brought against this officer or
what witnesses were called.

(9) Does not arise. ,

BEGUMPUR STATION ON THE HOWRAHE BurDWAN CHORD OF THr EAST INDIAN
RaiLway. -

237. (a) A statement is annexed showing (i) the total smount of goods and pessenger
traffic at Begumpore dur;ing the years 183132 and 1932-33.

(ff) the total amount paid by the East Indian Railway to Messrs. Martin and CovL:
ﬁ:ny as compensation for loss of traffic sustained by the Howrah-Sheakhala Light
ilway for the years 1831-32 and 1932-33. - : !

(0).
(s) The answer is in the affirmative.

(i) Government understand that the stoplp&ge of the train referred to at Begumpore
was reduced to admit of an earlier arrival at Burdwan and not on account of the
reasons mentioned in the question. In point of fact, there has been no fall in earnings
in respect of parcels traffic to stations in the upward direction since the reduction of
the period of halt. ’

(¢) The tramway order under which this was constructed does not confer on Gov-
ernment any right of purchase of this railway.

(d) and (e). The Agent, East Indian Railway refports that the Administration has
8 regular programme for the proyision of improved facilities for passengers at stations
and these facilities such as raised platform, overbridge and waiting shed are provided
in accordance with the importance of stations with regard to passenger traffic. In this
programme, Begumpore station stands first for the provision of a raised platform and
pecond for the provison of an overbridge and if funds permit. the provision of a raised
Platform will be taken in hand in the next finaneial year, 1934-35. As re?rds the
provision of a pucca feeder road, the Agent states that at stations where the traffic
warrants it, the road leading from the District Bodrd road to the tailway station which
is called the station approach road, is provided by the Administration.
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Statement.

- {i) Total amount of goods and passenger traffic forwarded from and received st
Begumpore station for the yedrs 1831-32 1932-33,

Goods Traffic.
Coal Other Total
Year, Mds, Merchandise. Mds.
1931-32 122,436 36,557 158,993
1932-33 110,731 38,108 148,889
Passenger Traflic.
Year. Number of
passengers.
1931-32 . B . . . . . 465,949
1932-33 . . . . . . . 434,413

(ii) Compensation paid to Messrs. Martin and Company by the East Indian Railway
for loss sustained by the Howrah Sheakhala Light Railway.

For year. Amount.
Rs,

1931-32 . . . . 44,968

1032-33 . . . . 40,602

GRANT or COMPENSATORY HILL ALLOWANCE 10 THE STAFF STATIONED AT
HArRDWAR, EAsT INDIAN RAILWAY.
*1345. (a) I understand certain categories of staff are granted a compensatory allow-
ance.
(b) and (c). Yes. .
(d) No Travelling Ticket Examiners are now stationed at Hardwar.

ELECTION OF THE PUBLIC ACOOUNTS COMMITTEE.
The Honourable Sir George Schuster (Fincnce Member): Sir, T beg to

move:

“That the non-official Members of the Assembly do proceed to elect, in the manner

required bv rule 51 of the Tndian Legislative Rules, eight members to be members of
the Committee on Public Accounts.”

Mr. President (The Honourasble Sir Sharunukhem Chetty): Motion
moved :

““That_the non-official Members of the Assembly do proceed to elect, in the manner

required bv rule 51 of the Indian Legislative Rules, eight members to he members of
"the Committee on Public Accounts.” '

. Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Bir, the amendment to this rule 51 makes the old Public
Accounts Committee functus officio, because sub-rule (6) says: '

“When the duration of the Legislative Assembly is extended beyond the period of

three years fixed hy section 63D(1) of the Government of India Act, Commities
on Public Accounte shall be ccnstituted, ete,’ * B mew ttqp
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The last Committee has not completed its work, and although it has
reported on the Civil and Military Appropriation Accounts, the report.
on the Railway Appropriation Accounts has not yet been submitted..
1 wish to know if the new Commiittee, which will 'be now appointed,.
will be in a position to finish the uncompleted part of the report as
regards the Railway Appropriation Accounts. Because it is a Statutory
duty and this Committee is also a Statutory Committee and it will be
i:either doing its duty to the House nor satisfying the rules of the Legis-
ature. ) '

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): There is one other point which I should like to know.
What will be the term of office of this new Committee? At present the
life of this Assembly has been extended by one year and one does not
know what will be the future fate of this Assembly. I should like to
know whether the life of this new Committee will be for ome yecar or
only as long as the present Assembly lasts.

Sir Lancelot Graham (Secretary, Legislative Department): As I under-
stand the position, the old Committee will have terminated and obviously
it cannot function after it has terminated and the new Committee must
take up any work that is pending. That seems to me to be the only
possible position and also the most reasonable and satisfactory posi-
tion.

Dr. Ziauddin Ahmad: What about my point ?

8ir Lancelot Graham: Will the Honourable Member kindly repeat the
point ?

Dr. Ziauddin Ahmad: Will the life of this new Committee be for one
year or only so long as the Assembly lasts?

BSir Lancelot Graham: The position as regards the Committee is, as
if from the beginning of this Session, we had an entirely new Assembly,
end, therefore, the position as regards the Committee which we are now
going to elect will be precisely the position which there was in respect of
the Committee which was elected in January, 1881. There is no change
at all.

Dr. Ziauddin Ahmad: If we accept the principle that from the present
Session this is an entirely new Assembly and not a continuation of the
old Assembly, then a good many Committees that have been formed pre-
viously will probably cease to exist, and the whole position will be altered

Mr. 8. 0. Mitra: Sir, I should like to speak on the motion itself. The
Public Accounts Committee is required by Statute to discuss and report
on the Appropriation Reports submitted by the Audit Officers, primarily
the Accountants-Genersl and the remarks of the Auditor General. It
is well known to the House that the Public Accounts Committee discusses
accounts which are already two years old. That is, in the year 1933-84,
it was discussing accounts of the year 1981-32; and when the report is
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submitted, it is discussed in the Budget Session. For reasons best known
to the Finance Member, during the whole of 24 months during the last
Budget Session, there was not a day allotted for the discussion of the
Public Accounts Committee’s report, and in the Simla Session the belated
report was discussed. Now, as regards the last Public Accounts Com-
mittee, it docided, under the presidency of Sir Alan Parsons, that the
Public Accounts Committee should submit two separate reports, one for
the general accounts and another for the railway accounts. The Com-
mittee was called to discuss the civil accounts and, at the end of it, it
was also suggested, going back, on their earlier decision, that it should
also discuss the railway report. Then, my friend, Mr. Thampan, slmost
threatened to non-co-operate and forced the committee for the time being
to decide that they would only discuss some urgent points that were
needed for re-arranging the budget heads of the railways and that the
whole report would be discussed later on when a fuller Committee could
be culled. Now, I see that the Public Accounts Committee, that was
elected to discharge its duties and to go into the appropriation accounts
for the year 1931-32, have only partially performed their duty. It lies
heavily on the Finance Member to show why he or his Depurtment have
failed to place the railway accounts and the report completed by that
Committee before its dissolution, That is all I have to say on this.

The Honourable Sir George Schuster: Sir, on the common-sense view
of the case—I do not propose to deal with the legal aspects of the matter
—I think the answers to my Honourable friend’s points are perfectly
clear. In the first place, it would naturally follow that the new Public
Accounts Committee would continue the work which was put upon the old
Public Accounts Committee, and I would remind my Honourable friend of
the fact that it lies with this Assembly to decide who those eight members
are to be. The Assembly can very well elect the same members who will
now retire; and in that case the continuity will not be interrupted. My
Honourable friend has asked why opportunity has not been found to enable
the existing Public Accounts Committee to complete the second part of its
functions. T think the answer to that question must be very well
known to Honourable Members who sit in this House today. They know
full well how our time has been occupied; they know full weil that it would
have been quite impossible to find time during the last three months to
summon & meeting of the Public Accounts Committee to consider that
report. If we are to find time—and I wish to emphasise this point—to
deal with all the public business, then cither my Honourable friend,
Dr. Ziauddin Ahmad, will have to do something to the sun to provide 86
hours instead of 24 hours in every day, or he will have to put upon himself
and his colleagues a self-denying ordinance and not speak at such great

length in this House. That is the answer to my Honourable friend's
question.

Dr. Ziauddin Ahmad: I have not got an answer to my question: the
theory that was advanced was that the present Assembly might be supposed
to be a new Assembly and, therefore, the Committee that we were electing
would practically be for three years ‘acoording to the existing rule; and if
we accept the theory that this is & new Assembly, then, with the exception
of a fresh oath of gl}eglapce, I am very doubtful whether the old Committees
exist. Even the Finance Committee should cease to exist and we ought to
elect a new Standing Finance Committee from the beginning of the Session.
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Mr. President (The Honourable Sir Shanmukham Chetty): The
Honourable Member will realise that this motion is made under the new
rule which he will find attached to the Manual of Business:

*‘When the duration of the Legislative Assembly is extended beyond the period of
three ycars fixed by section 63D(1) of the Government of India Act, 8 new Uommittee
on Public Accounts shall be constituted at the end of the said period of three years as
if a new Assembly had commenced.”

It does not follow that this Assembly is to be considered as if it is a
new Assembly coming into existence after new elections and, therefore,
the oath of allegiance and all those matters do not arise.

Dr. Ziauddin Ahmad: But it is the point raised by the Secretary of the
Legislative Department that this is supposed to be a new Assembly.

The Honourable Sir Brojendra Mitter (Law Member): 8ir, the new
rule is quite clear and says ‘‘A new Committee on Public Accounts shall
be constituted at the end of the said period of three years.”” fo three
years is the normal life of the Committee. ‘‘As if a new Assembly had
commenced’’ means that the Assembly is not in fact a new Assembly,
but it is to be deemed to be a new Assembly for the purpose of this
rule. That is all. Therefore, if it is deemed to be a new Assembly, what
would be the life of the new Committee? Rule 51 (1) provided for this:
‘‘constituted for the duration of the Assembly’’ means that if the duration
of this Assembly is one year, then the life of the new Committee will be
one year.

Mr, K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): I am not a lawyer, Sir, but I apprehend that the old Public
Accounts Committee ceased to exist on the day on which the normal life
of this Assembly was over, that is, about the 14th of January; and a
.Committee constituted now under the revised Standing Orders cannot take
up that portion of the work which was held over by the last Public
Accounts Committee. The Railway Appropriation Accounts were not
gone into by the last Public Accounts Committee and it would be wulira
vires  on the part of the Committee succeeding that
to take up a subject which was really within {he purview of the previous
Public Accounts Committee. Therefore, we have failed to carry out the
provision in the Government of India Act with regard to the powers
and functions of the Public Accounts Committec.  There has been a
remissness on the part of the Government in not calling a meeting of the
last Public Accounts Committee and considering the Railway Appropria-
tion Accounts. . . . . .

Mr. BR. 8. Sarma (Nominated Non-Official): What did the members
do?

~ Mr. K. P. Thampan: My friend, Mr. Sarma, asks ‘“What did the
Members do?'’ It is not the concern of the members to call a meeting.
Tt is entirely the business of the Government and, I hold the work of
the last Public Accounts Committee has not been completely discharged.

Mr. B. V., Jadhav (Bombay Central Division: Non-Muhammadan
Rural): Sir, in this connection” I must raise a protest. The Public
‘Accounts Committee is a very important Committee and it has to examine
how the expenditure of Government has been incurred and whether it
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was properly incurred or not; and, therefore, this Committee ought to be
given all facilities and must meet oftener than it suits thé Finance
Department to call it. As s matter of fact, every year the accounts of
the previous year must be gone through thoroughly and, therefore, in
England it is the practice for the Committee to sit longer, I think for
dbout four to six months. I do not think that the Public Accounts Com-
mittice here will have to sit continuously for such a long time. But,
at the same time, I must point out that Government have not been very
alert in calling the Committee to finish the business. The Government
complain that the House sits longer and continuously and they do not
find time. But I do not think that applies in the present case, because
sittins in the House of Commons are very much longer than here in this
Asrembly and there they find sufficient time to go through the accounts;
and 1 do not see any reason why the Government of India should not
find time to take sufficient work from the Public Accounts Committee.
The members of the Committee are bound by their acceptance of the
office to be present as long as they are wanted for the work of the Com-
mittee, and T do not think any objection has been raised by the members
of the Committee that they have to sit long. Therefore, I would suggest
that Government should give sufficient time to the Public Accounts Com-
mittee to complete its work henceforward. 1 understand that the last
Public Accounts Committee is now functus officio and, therefore, a new
Committee will have to be appointed and the new Committee should have
sufficient time to go through the remainder of the work and fnish it.

My, N, M, Joshi (Nominated : Non-Official): Mr. President, I think the
difficulty which has been felt of finding time for the work of the Publie
Arconnts  (Committee is  to some extent due to the provision that the
Finance Member shall be the Chairman of the Committee. In the House
of Commons, the Chairman of the Public Accounts Committee is taken
from the ranks of the Opposition. I think we should follow that practice.
Tt will be useful from various points of view. In the first place, the Public
Accounts Committee being the Committee to criticise the work of the
Finunce Department, it is much better that the Chairman should be taken
from the ranks of the Opposition. Secondly, it will also enable us to get
a little more work from the Public Accounts Committee and not to saddle
the Finance Member with much larger work than he can cope with. 1
fully realise that the Constitution gives him the right to be the Chairman,
but it is certainlv possible for the Finance Member and the Publie
Accounts Committee to have, even under the present Constitution, a Vice-

Chairman who shall preside over the Public Accounts Committee in the
atsence of the Finance Member.

Mr. President (The Honourable Sir Shanmukham Chetty): So far as
the point raised by Mr. Thampan is concerned, according to rule 51, it
is the Statutory duty of a Public Accounts Committee to deal with the
appropriation accounts of the Governor General in Council and the report
of the Andit Officer thereon. Tt does not specify which Public Accounts
Committee shall dispose of the audit accounts of a particular year. 1
will, therefore, be open to a Public Accounts Committee that succeeds a
previons nne to follnw up the work of its predecessor. As regards the
other question, it will now be for the Public Accounts Committee, that j
goinz to be constituted to go into the whole matter and find a solution,
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The Public Accounts Committee is a Statutory body and every opportunity
-must be given to it to discharge its Statutory functions. In this connectiop
the Chair would invite the attention of Honourable Members to the neces-
sity for the Asgembly and ite Committees to do much more work as &
result of tho increasing pressure of public work in the Assembly. Mr.
Jadhav drew the attention of the House to the work in the House of
Commons. I have myself observed the work in the House of Commons
and what they do there is this. The House of Commons meets at 2-45
in the afternoon and does public business from 8 O’clock in the afternoon
till 11 O’clock ab night, and sometimes till late at night and early in the
morning. All Committees mect in the morning and do Committee work
till about 2 in the afternoon. Therefore, the House of Commons on a
particular day does really about three times the work that this Assembly
is doing. I have myself felt that the hours of work for the Assembly
are very unsuitable when the pressure of work increases as it is increasing
for the last few months. We are meeting only at 11 o’clock and we
disperse at about 4-46 or 5 o’cleck doing barely 43 hours work per day.
It is now up to the Leaders of Parties and the Members of Government
to put their heads together and devise some means by which both in Com-
mittee and on the floor of the House the Assembly can do far more work
than it is doing at present.

Mr. B. V. Jadhav: May I point out that in the Bombay Council they
meet at 2 o’clock and the Session of the Council closes 7, so that they
have got sufficient time from 10 in the morning till about 1-30 p.M. to do
Committee work? I think that practice may be followed.

Mr. President (The Honourable 8ir Shanmukham Chetty): The Chair
hopes that Leaders of Parties and the Government Members will take up
this question and discuss it,

The question is:

“That the non-official Members of the Assembly do proceed to elect, in the manner
required by rule 51 of the Indian Legislative Rules, eight members to be members of
the Committee on Public Accounts.”

The motion was adopted.

ELECTION OF THE FUEL OIL COMMITTEE.

The Honorable Sir George Schuster (Finance Member): S8ir. I beg
40 move: ,

*That this Assembly do proceed to the election, in such manner as may be approved
by the Honourable the President, of a Committee consisting of six Members of the
Assembly to which shall be added two Members of the Asrembly to be nominated by the
(Governor (Jeneral ﬁthe pyrpose of calling for and considering reports as to the working
of the rules made y the Central Board of Revenue under section 185-A of the Sg$
Customs Act, 1878. and as to the effect umon acricultu~gl and small industria] users o
fuel oil of the duties imposed by the Indian Tariff: (Second Amendment] Act of 1833,
and of making such recommendations thereafter as they may think fit.”

T would explain ‘that this motion is moved by me in accordance witl;
the nndertaking that I gave while the Tariff Bill was being discussed last
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: !e’d President (The Honourable Sir Shanmukham Chetty): Motion
moved :

_ “That this Assembly do proceed to the election, in such manner as may be approved
by the Honourable the President, of a Committee consisting of six Members of the
Assembly to which shall be added two Members of the Assembly to be nominated by the
Governor General for the purpose of calling for and considering reports as to the working
of the rules made by the Central Board of Revenue under section 195-A of the Sea
Customs Act, 1878, and as to the effectj upon agricultural and small industrial users of
fuel oil of the. duties imposed by the Indian Tariff (Second Amendment) Act of 1933,
and of making such recommendations thereafter as they may think fit.”

Mr. ¥. E. James (Madras: European): I desire to oppose this motion
formally, and, in doing so, I am very anxious that my attitude should not
be misunderstood by my Honourable friends on the other side of the
House. The objection I take is mainly a technical one and has nothing
to do with the undertaking that the Finance Member gave when the Bill
in question was digcussed on the floor of the House. I certainly do nob
object to any enquiry into the working of thig particular Act so far as it
affects the interests mentioned in the motion, but my objection is based
upon two grounds. The first is that the election of a Committee of'this
character to watch the operation of a particular Act is a-dangerous pre-
cedent and there seems to be no reason why, if this principle is adopted
in regard to this Act, it should not be adopted in regard to the hundred
and one Bills that are shortly to come before this Assemblyv &l of which
are bound to affect in some way or another either the consumer or the
agricultural interests or the interests of small industrialists. There seems

be no reason if this principle is accepted, why every Tariff Bill should
not have a Committee elected to watch the operation of that Bill, and
indeed certain Finance Bills that have received the sanction ot this House
in the past should also have had their Committees elected ‘n watch the
opcration of those Bills. So, my first objection is that it sets up &
precedent which in the interests of the proper working . . . .

Mr. R. S. Sarma (Nominated Non-Official): May I sav that, far from
setting up a precedent, T think it is only following a precedent which the
Honourable the Finance Member explained last time?

Mr. F. E James: I think it sets up a dangerous precedent in that, if
it were followed to any great degree in the future, it would make the working
of this institution a very difficult matter indeed. My second objection is
on the ground that there already exists as an important institution of this
House an appropriate Committee to which this reference should be made.
There is in existence & Standing Committee on Industries and Labour. It
is a Committee which is elected bv this House. It consists of a majority
of the elected Members of this House. As far as I know, its work has
been carried on in the past satisfactorily, and, in fact, there has been
criticism raised on the floor of this House from time to time that this
Committee. which is a standine institntion of this House, has not been
used adequately in the past, and I should have thought that, if an enquiry
ought to be made in regard to the operation of this particular Act, thab
enquirv should properly have been directed by the Committee on Industries
and Labour. Therefore, I raise this formal objection in order that this
point mav he made at this stace. T anite ‘aprreciate the pocition of the
Finance Member who, gave an undertaking to this House and I .should be
the very last to sue~est that he should resile from that vundertakino and
indesd we should not do more than make this formal objection -at this
stage. But I do invite the Honourable the Finance Member's attention
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to the two pointg that I have made and suggest to him that he do not
commit himself to a principle which, if followed in the degree to which it
is now being followed in respect of this particular Bill, would involve us

in a large number of Committees set up by this House to watch the work-
ing of individual measures.

The Honourable 8ir George Schuster: I would only like to say this. I
quite appreciate that there is & good deul in what my Honourable friend
has said. I will only say in reply that it would perhaps have been more
advantageous if he had made these points when I made the original sug-
gestion of having a Committee. Then the House would have been able
to consider the imnplications. My Honourable friend considers that a
dangerous precedent may be set up. Well, I think that what he said is
worthy of attention, but I would point out that we are to some extent work-
ing experimentally in’ these times. We have rather peculiar conditions
‘in this Assembly, with, as we are always being reminded, an irremovable
Government and an Opposition which never has the opportunity of assum-
ing responsibility. In these circumstances, if the Government make. efforts
in various ways to show that they are responsive to the Opposition, then
I think that those experiments perhaps are not eutirely wasted. But, on
the other hand, we must recognise that they are experiments and that they
should not be regarded as creating unalterable precedents. That, Sir, is
all I have to say.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

4

“That this Assembly do proceed to the election, in such manner as may be approved
by the Honourable the President, of a Committee consisting of six Members of the
Assembly to which shall be added two Members of the Assembly to be nominated by the
Governor General for the purpose of calling for and considering reports as to the working
of the rules made by the Central Board of Revenue under section 185-A of the Sea
Customs Act, 1878, and as to the effect; upon agricultural and small industrial users of
fuel oil of the duties imposed by the Indian Tariff (Second Amendment) Act of 1933,
and of making such recommendations thereafter as they may think fit.”

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty): T may inform
Honourable Members that nominations for the purpose of election of
members to the Committee on Public Accounts and the Fuel Oil Committee
will be received in the Assembly office up to 12 Noon on Friday, the 2nd
February, 1984, and that the elections, if necessary, will be held on Monday,
the 5th February, 1934. The elections will be conducted in accordance with
the principle of proportional representation by means of the single trans-
ferable vote, and these will be held in the Secretary’s room as usual.

THE SEA CUSTOMS (AMENDMENT) BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I beg to
move for leave to introduce a Bill further to amend the Sea Customs Act,
1878, for a certain purpose.

~ This is & short measure and I think its objects are clearly explained.in
the printed Statement of Objects and Reasons.
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Mr. Pre#ident (The Honourable Sir Shanmukham Chetty): The question
is: ' :
 “That teave be given to introduce a Bill further to amend the Sea Customs Act,
‘1878, for a certain purpose.’”’ '

The motion was adopted.

 The Honourable Sir George Schuster: Sir, T introduce the Bill.

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL."

Mr. President (The Honourable Sir Shanmukham Chetty): The House
will now resume consideration of the Bill further to amend the Imperial

Buank of India Act, 1920.

Mr. Vidya Sagar Pandya (Madras: Indisn Commerce): Sir, the white
elephant of the Reserve Bank of India has just passed out of ‘the Legislative
Assembly. It has gone with its tusk, trunk and tail. But, with its tail,
is tied another white elephant,—a bigger and older elephant—which. has
been existing for a long time and has been trampling upon the Indian com-
mercial and industrial field, and that is the Imperial Bank of India Act.
We are now considering the Bill to amend the Imperial Bank of India “Act.
As the Honourable the Finance Member said, it is purely a consequential
Bill. It may be a complementary or a supplementary Bill to complete
the Reserve Bank of India Bill. But we have two Reserve Banks instead of
one. -1 am sorry I was not here yesterday to listen to the speech of the
Honourable the Finance Member in moving this motion, but I was told
that it was a very brief speech. He said that it was merely a consequential

Bill.

In order to enable the House to understand the full implications of the
measure, I shall explain, as briefly as 1 can, some of its salient points.
First of all,” we have got in clause 12 an amendment of section 28 of the
original Act, the Imperial Bank of India Act of 1920. That is a very
important section which constitutes the Board and here I may say that,
in spite of some protest, though a mild protest, raised by the Imperial
Bank of India representative before the Select Committee, the Honourable
the Finance Member said that we must stick to our guns and the important
boint eoncerncd in it was about the constitution of the Central- Board.
Under the old Act, we had only the Presidents and Vice-Presidents of the
three Local Boards on the Central Board. That is, we had only six plected
representatvics on the Central Board, but, under the new amendment, we
are going to have three elected members from each Local Board. That is,
nine out of the Directors who have been elected by the shareholders. They
will sit on the Central Board and, consequently, the four nominated
members of the Government will be reduced from four to two, though the
total number of voting Directors will be the same as Aormerly and the
total number of Directors will be the seme, that is, 16 as formerly. :This
is a distinct improvement in the Bill that we shall have nine elected
Directors on the Central Board and there will be two less nominuted
Directors who generally find it always convenient to follow the lead of the
Goyernment. That is, one of the important improvements that we have
got, but formerly we had the Controller of Currency as a permanent
Director. He has been removed from the Centrsl Board. Instead of him
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a liaison officer is proposed to be introduced, but I do not find any Statutory
provision in the amendments for bringing him on the Board. He can
probably come as a ‘spectator to listen to the discussions. He will have no
vote. He can probably go back to the Government and make & report,
but T do' not know what action the Government can take especially as they
have, under clause 4, removed one of the important sections of the Act,
I mean sub-section (£2), section .10, under which it was open to the Govern-
ment to issue instruction to the Bank and csll for uny explanation or any.
information they wanted, and, in case the Bank failed to comply with the
request, it was open to the Government to terminste the agreement. 1 do
not think the liaison officer will have any such control or the Government
can exercise that control through that officer as they could under the old
Act under which the Controller of Currency wsas a Director on the Board.

Another change that has been made is that, instead of two Managing
Governors, there will be only one Managing Director. The Directors of
the Imperial Bank, who formerly were called Governors and thus were
liable to be confused with the other Governors of Provinces, will hereafter
be known only as Directors, and hereafter there will be only one Mauaging
Director and not two. But there is a little vetrograde step taken in two
directions in the matter of the constitution of the Board. Que is that,
formerly the Governor General in Council used to appoint the Managing
Governor, but hereafter it will be only the Central Board of Directors who
will do 8o, and as I have got some practical experience of banking, I can
say that usually when the Managing Director is appointed by the Directors,
‘they naturally elect & man who is likely to be very handy and convenient
to them. Tt is always best that the appointment of the Managing Director
should not be left with the Board whom he may have to oblige in some
respects in the matter of advances, etec. The other defect in the constitu-
tion I shall take up later on. ‘

Another direction in which there is an improvement over the old Act is
regarding the supply of copies of the principal registers of shuveholders.
It has been much complained that the Imperial Bank, in the past, has not
made available its shareholders’ registers so easily as the shareholders
desired. Hereafter, under the new amendment, the principal registers of
shareholders will be kept with the Registrar of Joint Stock Companies and
I hope that it wiil be carried out not only in the lettcr, but in the spirit
slso. What I mean is that it is open under the Imperial Bank Act for that
Bank to have a register at any particular office. As such, it is just possible
that the principal registers may be available ouly at one place in the whole
continent of India. I hope the principal registers will now be avsilable at
all the important stations wherever the ITmperial Bank has got & Local
Head Office. At present the Bank has three Head Offices at Bombay,
Calcutts aud Madras, and the Act authorises the establishment of further
Local Offices and I hope all those Local Offices will be supplied with the
copies of the principal registers of shareholders and the shareholders will be
given free access to those registers so that they can take concerted action
and thus they can protect their interests in the fulure, betler thun they
have been able to do in the past. Then, another change has been made,
namely, that the Imperial Bank shall no longer be the hankers to the
Government of Tndia; they will be merely agents of the _Resgrv?. _Bunk of
India, and, as they are going to be merely agents, certain provisions and
safeguards, which were provided in the old Act, have been removed, . but
indirectly they will be practically doing the: ssme kind of business as in"the
past except in four or five places where the ;Resgrve, l}ank of India is goirg
to'have offices immediately. Another direction in which a good change has
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been made and which suits the needs of the country is that the period for
bills and accommodation which was formerly limited to six months has
been enlarged to nine months, and hereafter the public will have greater
facilities and will have a little longer credit than in the past. These are
some of the good points which I wish to draw the attention of the House
to; thus the Joint Select Committee have been able to make some improve-
ment in those directions.

Now, I shall refer to some points in respect of which it must be said
that, instead of improving the Act, they have unfortunately made the
position worse than before. First of all, under clause 4 (2), the power to
issue instructions to the Bank and to terminate the agreement in the event
of the Bank disregarding such instructions is no longer directly with the
Governor General in Council. Now, I do not see why the Government
should give up their right to issue instructions and call for information and
their right to terminate the agreement between the Banks if the Imperial
Bank does not work properly. Of course 1 know a certain clause is inserted
in the agreement between the Imperial Bank of India and the Reserve
Bank of India to some such effect, but, in spite of that, I think the Gov-
ernor General in Council should reserve his power to issue instructions to
the Bank and call for any information direct, and, should those instrue-
tions not be carried out properly, he should have the right to terminate
the agreement.

Then, under section 15 (I), (b), of the Bill, debentures or other securi-
ties for money issued under the authority of a Prince or a Chief of a State
in Indix can be taken for making advances by the Imperial Bank of India.
I do not know what is the legal position, but it is said that it is always
risky to make advances to any Indian Prince ov State, because, under
certain provisions or treaty rights, you cannot sue a Prince in any British
court of law. As such, it will be for the Honourable the Finance Member
and the Imperial Bank to see to what extent it will be possible for them
to enforce the re-payment of such loans as we are allowing the Imperial _
Bank to make advances on a new kind of security now.

Then, the most retrograde step which has been taken in connection with
the Imperial Bank is in respect of proxies. Under the present reguiation
No. 25, which provision I do not think appears in any other important bank,
so far as [ know, in India, it is possible for one member,—he may be the
Secretary, the Managing Director or a single Director,—if he holds a certain
number of proxies, to carry on a meeting without the presence of the pres-
cribed number of shareholders. One shareholder, whether he is a Director
or a Secretary or whosoever he muay be, can carry on the annual meetings
or special meetings,—as long as they are properly called-—without the
presence of any other shareholder. They can have a meeting without a
quorum prescribed for sharehclders who must be present in person. There
is no such quorum fixed. The quorum is a shareholder and proxies number-
ing about 200 in all.

Mr. 8. O, 8en (Bengal National Chamber of Commerce: Indian Com-
merce): If there is only one member, there cannot be a meéting.

Mr. Vidys Sagar Pandya: Tt is o duly constituted meeting if it is
attended by one shareholder who holds in his pocket or in his hands 8
number of proxies which are required under the Act. One is quite enough,
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Mr. 8. C. Mitra (Chittagong and Rajshabi Divisions: Non-Mubammadan
Rural): How will he propose and second ?

Mr. Vidya Sagar Pandya: He can do both. There is nothing to prevent
hiin to do that under the Act.  As T have already explained on two previous
-occasions, very few shareholders attend the meetings, and, under the proxy
system, it is open to a few members to carry on the meeting under the
name of all the shareholders. As I was telling the House, the Registrur of
‘the Joint Stock Companies in Madras insists now, whenever any memo-
randum or articles of associations of any institution are sent to him for filing
that at least 20 shareholders:-should be present in person before & meeting
-can be called a duly constituted meeting.

Mr. 8.'0. Ben: Under what provision ?

Mr. Vidya Bagar Pandya: It is under the provisions of public safety
and in the interests of securing the rights of the shareholders who have
‘mvested their money. It is under the provisions of commonsense

Mr. 8. O, Sen: The Registrar of Joint Stock Companies is a mere post
-office. -

Mr. Vidya Sagar Papdya: He is doing good service and we need nob
find fault with him, Under clause 23 of the Bill, in the case of a power
of attornev previously deposited or registered, a certificate of the Secre-
tary of u local Head Office will be enough and the shareholders cannot
scrutinise them when a poll is demanded, and a scrutiny . officer is
-appointed £s in the case of the Joint Stock Companies. Thig is bad
-enough, but, under clause 34 of the Bill, the Managipg Director, the
Deputy Director or ihe Secretary or such other employee of the Bank,
-as the Central Board may authorise, are severally authorised to execute
proxies and vote at meetings on behalf of the shareholders from whom the
Bank holds general power of attorney. This shows clearly how anxious
the Directors are to whip up the proxies to secure election of themselves,
their partners or friends as they like. In the Reserve Bank of Tndia Bill,
under clause 9(2), and similarly, under clause 14(3), it has been provided
that the wvroxies shall not be held by an officer or an employee of the
Bank. W2 have put a very salutary provision in the Reserve Bank of
India Bill, but we have got quite a contrary provision in this Bill. The
result .wou!d be an undue influence of the Directors in elections securing
the proxies as has been pointed out by the Bombay Shareholders Associa-
tion in their able memorandum which they submitted to the Joint Select
Committee. I am sorry that this memorandum escaped the notice of
the Joint Select Co_mmi{tee, but I am glad that my friend, Dr. Zisuddin
Alimad, has brought an amendment to minimise the evil and I hope the
House will tnke that amendment into consideration when it comes
before it. '

Now, Sir, I come to another point and here I would like to refer only
briefly to what I have already said about the liaison officer and the removal
of the Controller of Currency. This i8 a retrograde step in the wrong
direction. Now, Sir, the public has been under the impression that the
Diroptots sitend the meeting more frequently than is provided in Regula-
tion‘XLIT, which says that they will have a meeting not less than' once
in ‘three months. But as the Central Board of the Imperial Bank of India

i n
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had represented to the Select Committee that it was .lnconvement to
hold meetingx of the Central Board as frequently as once in three months,
they have made it once in four months, which goes to show, as my
Honourable friend, Mr. Mody, feared they meet once in six months only. I
wonder what would be the control of the Central Board if they meet only
once in four months or if they hold a formal meeting for merely com-
plying with the requirements of the Act. In all important and leading
Banks the meetings of the Directors are held more than once a month,
but here we have got the request that the law should provide that thex
may meet once in four months. The control of the Directors is practi-
cally very little, and, as such, we should have rather gone the other way
and insisted on the Directors meeting more frequently.. Then, Sir, the
control of the Government, as I have already pointed out, has been
removed, and the Directors are going to meet three times a year. Practi-
cally the Bank is left to the executive officers to carry on the business
as they like or think best. The public has been under the impression thab.
it is a Government Bank where Government have got good control and
they look to the interests of the public as well as of the shareholders
The Directors are supposed to be doing their duty. But, under the new
Bill, the control of the Government is being removed and the Directors’
control will be still less. It should be a warning to the public. It will
be for the public hereafter to see whether they can regard the Imperial
BRank as the Government Bank under which impression they have been
doing business with the Bank in the past.

Then, £ir, I come to the next point and that is about its being made &
more formidable competitor against the other Banks in the country. The
Bank was working under certain safeguards and, under the new Bill, &
number of restrictions have been removed. They can do business beyond
India and Ceylon. They can enter into contracts of indémnity, suretyship
and guarantee. They can act as administrators of States and trustee-
ship is allowed. Therefore, they will become formidable competitors to-
the other Indian Joint Stock Banks.

I do not wish to say anything about the drafting of the Bill, but I did
suggest at the Sirula Session that the redundant sections should be
removed and the whole Act should be re-drafted so that it may become
12 Noow. Mo0re clear to the public. The Government thought that it was-
too big a task, that it would take a long time to undertake
the same end that it might be taken up some other time, and, as such,
the Act continues to be in as bad a state and in as bad a language and
in as unintelligible a way as things could be expressed. Let us hope
that a change will be made on some other occasion.

Then T come to the question of Indianisation of the Imperial Bank.
It was thought that when the amendment of the Imperial Bank Act is
taken up, there will be some Statutory provision by which there should
be more Indianisation of the Bank both in the constitution of the Boards
as well as in the appointment of the officers. In the Reserve Bank of
Ind.m Bill, an amendment to have 75 per cent. of the Directors being
Indians was defeated and no such provision is also found in the Imperial
Bg.nk Bill. As I have pointed out on several occasions, a majority of the
Directors ot the three Local Boards as well as on the Central Board are
Europeans. As such, the interests of the Indian public have not received
that adequete attention es it ought to be in the case of a Bank which is.
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practically s Central Bank for India even now. Though we have got the
Reserve Bank as the Central Bank, practically the Reserve Bank
and the Imperial Bank will both constitute Central Banks
for India and as such it is necessary that national institutions should have
s majority of Indian Directors and a majority of Indian officers. As I
have pointed out on previous occasions, the total number of Indian officers
is only 36 ar against 237 European officers. While the salary of Europeans
comes to Ks. 8,18,159 per month, the salary of Indian officers comes
to Rs. 27,981. If the House were to read the official organ of the Imperial
Bank of India Indian Staff Association, I mean the Bank Worker, it
will find the woes of the Indian officers as well as of the subordinate staff,
and what we find there is that distinctions are made in the matter of pay
and allowspces and status in the grade between European and Indian
officers. T will take the liberty of reading a small extract from one of the
memorials submitted by the staff Association of the Bank,

““After the amalgamation of the three Presidency Banks, a few Indian senior clerks
of the Bank of Bengal were promoted to the rank of Officers-in-charge and placed on a
footing of equality with the European officers. Their pay is Rs. 500 rising to Rs. 1,250
by an annual increment of Rs. 50. They get a branch allowance on a sliding scale so
as to make the total of such allowance and their substantive pay for the time being
equal to Rs. 800. Although the Indian officers have been long in service, are thoroughly
experienced and run their branches satisfactorily, they are required to pass an examina-
tion in English composition in their advanced age, which is a great hardship to
them. The number of such Officers remains almost the same as it was in 1921, though
the number of Branches and Indian Officers has increased. The Indian employees when
promoted to Staff Officers’ grade have been transferred as Accountants or in similar
capacities hut not as Officers-in-Charge and were thus deprived of the Branch allowance.
Instead of Officers-in-Charge, Assistants-in-Charge are put in charge of branches on a
lower scale of pay (Rs. 400 rising to Rs. 750 by annual increments of Rs. 50
and_ a free furnished house or a house allowance of Rs. 100 per month in lieu thereof).
Assistants-in-Charge get no branch allowance; moreover, if an Assistant-in-charge 1s
no longer in charge of a branch, his pay, if over Rs. 400, comes down immediately to
that figure; and, strange to say, even when he is promoted to the grade of staff officers,
he must begin on Rs. 500, though he might have been drawing much more when
promoted. Indians have been more freely appointed as Assistants-in-charge than as
ofﬁcera-ip-charzo, which suggests a distinction in the treatment of the European and
the Indian Officers by the authorities inasmuch as the more highly paid posts seem
to be almost reserved for the European officers. A glance at the Agents’ list will
further bring out the fact that in every case of a Enrosean Agent, or officer-in-charge
of a branch there are one or more sub-accountants or 2nd grade assistants to help him
but when an Indian is incharge generally he has no such assistant but does the work
of two or more himself. An Assistant-in-charge has the same responsible duties and has
to display the same ability and efficiency as an officer-in-charge but his scale of pay
is less, though he has no assistants as shown above.”
. It has been said that there has been a certain amount of Tndianisation
in the Bank, but it is a peculiar Indianisation, for it has been found that
they always so manage~ things that no European officer works under an
Indian officer.  In Government service, we find & number of European
officers working under Indian Ministers and Indian Executive Councillors,
but, in the case of the Imperial Bank, they do not allow any European,
even a subordinate, to work under any Indian officer. As soon as an
Indian officer in the Imperial Bank rises in the scale of his service and
when the tme comes for him to be put in charge of an important branch,
then he is shifted to a smaller branch so that the European assistants may
not have to serve under an Indian officer. I wonder what kind of
Indianisation this is if Indian officers are not to control the European
officers or staff under them. There have been instances in which a branch,
which cannot afford to have an officer on a salary of, say Rs. 1,000 or
Rs. 1,200, is put in charge 6f an Indian officer, while he properly ought
to have been posted to an important branch. This is done merely to

- 2
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avoid the European assistants having to serve under an Indian officer.
In this way, the Indian officer is shifted to an unimportant branch which
cannot afford to bear the expense of even maintaining such an'oﬁicer.
As ‘such, the full opportunity of showing their capacity and their work
js not given to the Indian officers in the Imperial Bank. T should like
to know whether there is a single branch out of 170 branches where
there is n single Indian officer under whom a single European assistant
is working, while in almost all important branches the Europesns are
.officers and Indians work only as subordinates. I will go even to the
.extent of saying that houses have been built in certain places to suit only
the requirements of Indian officers, and if by chance they have to send
Europesn officers there, the houses do not suit them and they are given
a special rllowance and they live elsewhere. Thus the houses have been
built in certain places to suit the requirements of Indians only, because
they do not expect any European to go there.

Then, €ir, ns I have read out, Indian officers arc asked to pass certain
examinations though they have much higher educational and other
qualifications, while, in the case of Furopean assistants, who are recruit-
ed from FEngland, their educational qualifications are comparatively very
much lower, and still they are not asked to pass any examination. I do
not want that Indians should be exempted from any examinationg, but
the treatment should be alike, and both Indians and Europeans must
pass the same test. It is no wuse prescribing a test of passing an
examination of certain Bankers’ Institution six thousand miles awa :vﬁnere
the law relating to banking and practice in certain respects are different
from India. They should be made to pass the same examination to suit
the requircn-ents of Indian law and Indian commerce and industry. As
the Indian Bankers' Institute has now been instituted in India, hereafter
both European and Indian assistants should be asked to pass an examina-
?ont ':ftthe local Indian Tnstitute of Commerce instead of any other foreign

nstitute.

. Theq, there is differential treatment between Indians and Europeans
in startiny salary. FEuropeans were receiving special nursing fees, acting
allqwances. furlough charges, special billiard tables, and so on, facilities
which are not extended to Indians. I have got here copies of the memo-,
rials of the staff, but I will not unnecessarily tire the House by reading
out all these. But, I hope, what I have said will receive the due atten-
tion of the Honourable the Finance Member.

Then, T do not wish to speak about the treatment that thev give to
the Indian public. The Honourable Raja Bahadur Krishnamachariar has
told you,—it is not my statement, a statement which was characterised
by the Honourable the Finance Member as coming from a -gentleman who
is fond. of criticising the Iinperial Bank,—but here is the testimony of
the Raja Bahadur who told you that he wanted to see the Agent of the
branch and he could not do 80, on more than one occésion. It ig easier
for any of us to see the Viceroy or the Honourable the Finance Member
or any other Member of the Government of India, but it is very difficult
to see an Agent of the Imperial Bank of India, |

Then, T reed not here speak about the diﬂéréntia] treatment as t'egérds

the facilities allowed to the Furope ' i i '
t , > Huropéans and also the diff.
interest charged between Ruropeang nnd Indians. Tt ic :.100';;?;? l:liv;t?:eogz
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any cuascs Lere, but if Government are prepared to make any inquiries, U
shall be very glad to place before them cases, at least in our Presidency,
where this difference is made. Not only that; from my personal ex-
perience 1 can say that in the matter of treatment of various banks, it
is done pecurding to the whim and pleasure of the Mdnaging Governors
and ofticers.  If they like, they will give facilities to a particular bank,
and if they do not like, thev do not. The more you beg and more you
cringe, th2 more ure yvou obliged and the greater are the facilities offered.
If you stand on vour own 1ights and self-respect and even if you offer
the best seccurities, facilities are denied under onc pretext or another.
I actually challenged the Imperial Bank and told them that in certain
cases thev veore not giving facilities even against Government paper, while
certain other institutions enguged them freely; but they never took up
the challeange. They have declined to make advances against municipal
debentures approved under the Imperial Bank of India Act; they have
declined  to  lend money even against treasurv - bills and Government
securities under the pretext of discouraging speculation. In fact, they
have said plainly that there is nothing in the Imperial Bank Act under
which thev are bound to make any advances to any body on anything,
whether it is Government security or any other security. I do not think
the Honourable the Finance Member will challenge this statement of
mine; T have got documentarv evidence to prove it, and T shall be very
glad to plece it at the disposal of the Honourable the Finance Member

it he cares to go into the matter

Mr. Rahititoola M. Ohinoy (Bombay City: Muhammadan Urban):
The Honourable Member, as Director of a Bank, himself knows only too
well that everyvhody in the commercial world does differentiate between

clients and clients. |

Mr. Vidya Sagat Pandya: I do not know how long my Honourable:
fricnd has been on the Board of the Imperial Bank of India, but . . . . .

Mr. Rahimtoola M, Olinoy: T mayv be there for a very short time, but
T have beeh in the commercial line for 35 vears, and my Honourable
friend, as n Bank Manager, ought to know that there is great difference

between purties and parties.

Mr. Vidya Sagar Pandya: But not differences of colour, caste and
creed. '

I will not tire the House with the woes of the subordinates of the
Imperial Bank. My Honourable friend, Mr. Mitra, is not here. But he
is the Vice-Chairman of the Staff Association, and I think he will deal with:
the matter when his turn comes. They have got their grievances about
late hours, no overtime ‘allowance and no leave rules and instability of
service, and 8o on. I am not here to plead the case of any particular
individuals; I am here to plead the case of Indians as against the foreign
and vested. interests.

Now, Sir, there' is another thing which I had hinted on a previous
oceasion and that is that, when we considéred the question of the Reserve
Bahk of Indis, much stress was laid ox the point that it should be made a
Shareholders’ Bank, because the shareholders will take interest and it will
be an independent body who will judge things for themselves and not be
entirely led away by the Government or any political parties, and so on.
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Taking into consideration the present Imperial Bank of India (Amendment)
Bill, the Amendment Bill was first laid before this House in 1927 along
with the old Reserve Bank Bill. At that time, on the 14th April, 1927,
a notice was issued to the shareholders that a meeting of the Bank would
be held on the 8th August with a view to considering the amendments
which were proposed by the Government to alter the constitution of the
Bank. The meeting was held and the Imperial Bank took a great deal
of trouble and placed before the shareholders a complete list of amend-
ments and sought their advice and then a resolution was passed agreeing
to the acceptance of the new terms and the modification of the constitution
if certain conditions were fulfilled. Out of those five or six conditions,
subject to which the shareholders had passed the scheme, two or three
have been given the go-by. In certain respects, important changes have
been made in the constitution which were not thought of at that time.
Of course, power was given subject to certain modifications, but when
certain important changes are made by them in the terms approved of by
the shareholders and also in the constitution of the Bank, it was necessary
that a meeting of the shareholders should have been called and the thing
put before them and their sanction obtained. It might be said that there
was not enough time for it: but the time question is not so important as
the rights and privileges of the shareholders. The result is that the
shareholders are now not consulted at all about these important changes
and the terms, such as giving of 30 per cent. of the capital of the Reserve
Bank to the Imperial Bank and also about certain deposite and free
balances for opening new branches, have not been complied with and
fundamental changes have been made in the constitution. The share-
holders are not at all consulted in the matter and the whole thing has been
thrust upon them; of course, it can be said that there is no optipn, the
Government having made up their mind, it is for the shareholders to
accept the terms or not.

Now, I come to the resolution moved by my Honourable friend,
Dr. Ziauddin Ahmad: he wants the Bill to-be recommitted to the Committee
with a view to compelling the Imperial Bank to make advances against
immovable property. I am sorry I cannot agree with him in that. You
cannot compel s Bank to lend money against securities which in their
opinion are not quite good and which even other institutions will not touch.
But if the idea is, just as in the case of the Reserve Bank we have consti-
tuted o separate Rural Credit Department, that the Imperial Bank of
India should be asked to finance certain mortgage banks, whether they
are landholders’ mortgage banks or other mortgage banks, and should be
askegi to place certain amount of their funds to finance them, it might be
considered. But to compel them to lend to each and everybody, even
within a certain limit against immovable properties, I am sorry I cannot
support: it may be due to my weakness .as a banker who himself does not
undertake this mortgage business; but, howsoever I might be said to be
hostile to the Imperial Bank, or I may not like their constitution or ways,
I would not thrust down their throats business which they do not approve
of., and for which, if it has to be undertaken, the constitution of the Bank
will have to be radically changed before it could be undertaken.
(Interruption.) It may be the bankers’ gpirit, but it is necessary in the
interests of the general depositors whose money they have got; and if we
wish them to undertake this Lusiness,. then we will have tp altér the
Imperial Bank of India Act in certain directions; and I have not the least
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objection to it if the shareholders agree and if the House wants that the
Bank should be reconstituted with a view to undertaking the financing of
business against the security of immovable property; but, as the Bank is
.constituted al present, it is entirely against the spirit and the letter of the
Act to give any advances against immovable property.

I would again draw special attention—I do not know whether other
Honourable Members have been supplied with the memorandum which
was submitted by the Bombay Shareholders Association regarding the
amendment of the Imperial Bank of India Act. (An Honourable
Member: ‘‘Not supplied.’”’) It is a very elaborate and well considered
memorandum. I am afraid it came too late even for the Joint Select
‘Committee to consider it

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): The other members know nothing about it.

Mr. Vidya Sagar Pandya: If they apply to the Honourable the Finance
Member, I am sure, he will be very glad to supply them with a copy. It
is a very good document and it is worth going through; and here I may
also add that I am not a very great admirer of the Bombay Shareholders’ |
Association: it is rather a busy body which pokes its nose into other
people’s affairs; I think they have specialised in making other’s business
their own. However, in this particular respect,

Dr. Ziauddin Ahmad: May I just ask; in view of the fact that other
Members have not been supplied with a copy of this memorandum, whether
the Honourable Member will read out the important portions for their
benefit ? ' '

Mr. Vidya Sagar Pandya: I do not know whether I can read all these
twenty pages of closely typed matter, but I shall place it at the learned
Doctor’s disposal during lunch time .

Dr. Zisuddin Ahmad: But what about other Honourable Members ?

Mr. Vidya Sagar Pandya: They will have the opportunity, during the
luncheon interval, of seeing it if they are so keen about it. The Association
says: ‘“Why should the Imperial Bank of India be consfituted under ‘the
spétial Government of India Act?’’ The Bank should be constituted under
‘the Indian 8tock Companies Act. This is what they say. I will read one
portion:

““In their Repott ou the Imperial Bank of India (Amendment) Bill introduced in the
Legislative Assembly in 1027, the Select Committee observed : '

‘We have:decided, in view of the fact that the Imperial Bank of India is now being
converted into a commercial bank, that there is no reason why the very important
requirements of sections 132 and 136 of the Indian Companies Act, 1913, should not be
-observed by it'.”’ : :

Before proceeding further, here I should like to give credit to the
‘Beleot Committee or rather to the Honourable the Finance Member,
because a great improvement has been made in the matter of making sec-
tions 182 and 186 of the Indian Companies  Act applicable to the Imperial
Bank. Some of the Indian Chambers of Commerce have been for a long
timé past urging upon ‘the Government the necessity of bringing the
Imperial Bank into line with the Indian Companies Act in certain parti-
-culars, and here is one direction in Which some improvement has been
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made, and I congratulate the Honourable the Finance Member upon the:
bold stand he has made in this matter, because this will go a grea.t:. way in
inspiring confidence in the minds of the public. Here I may briefly ex-
plain how it is an improvement. All the Joint Stock Banks in the country,
under the Indian Companies Act, are required to show what is the total
amount of liabilities of the Directors, how much the Directors and the firms
and concerns with which they are comnected have borrowed money from
the Bank. Now, in the Imperial Bank Act, there was no such provision,
and some doubts were raised in certain quarters that the Directors were-
too much indebted to the Bank and the Imperial Bank had not taken
sufficient care in the matter. They should have cleared the suspicion, but
the Tmperial Bank never cared to take any notice of these things. In
future, under the new regulation, they will have to show the amount of
money which the Directors and their concerns owe to the Bank, and the.
second part is that bad ond doubtful debts will also have to be shown i
future. Under the old provisions of the Imperial Bank Act, they were not
required to show these details. No doubt, provision was being made by the
Bank for bad and doubtful debts, but it was not necessary that the item
should be shown. However, as the Bombay Shareholders’ Association has
pointed out, there are certain tricks resorted to. If a Director is connected
with u private joint stock company which owes some money to the Bank,
it has been held that the amount due from such concerns need not be
shown as part of the debt due by the Director or his concern. I hope a
more liberal construction will be put on it, and not only the Imperial Bank,
but every Bank in the country, should be compelled to clearly show all
the amount due by the Directors and all their concerns, because some of
the Banks which have failed on account of the Directors having
put too much of the Bank’s money into their own pockets .

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural): They can always do it. Wipe out the liability. on

the last day of the first half year, and start the liability on the first day
of the second half year.

Mr. Vidya Sagar Pandya: Should any of the Directors play such tricks,
I think Government should be able to devise methods to stop such things.
and compel honest dealings. It is dishonest on the part of any Directors.
to have any such window dressing. If they are borrowing any money, it
is not only on the last day, but it must be made compulsory to show what
their liabilities have been during the course of the period for which the
accounts are submitted. This applies not merely to the Imperial Bank,
but it should apply to all joint stock banks in the country, and the deslings
of the Directors with their banks should be fully and clearly stated.

say'-rhen’ Sir, coming back to the portion I was reading, this is what they

“The question, therefore, arises whether it is at all necessar
' . “to

tIlln:;ngu;! Baéxk Act and as to why the bank should not -be madz to nnctiglt:nttil:;
t.e:é n duu; fompames Act, 1013. We would, in this comnection, refer to the evidence
ta ered bLefore the Central Banking Commitiee which conveys the impression that

e raison detre for the continuAnce of the 'Act is made to rest on the fact that
the Tmperial Bank will act as agent of the Reserve Bank. ::‘We submit this is bardly . a
xlbtstal%ml .argument to justify' the continuance .of the Imperial Bank under g ial
Mc b Ilmg ll.'m ‘gz& ‘d‘qﬁmtely’ aTived _\_vb.? consigtﬁt,‘,wibh the statug and uppéﬂsm'tv

Fod mperial Bank it can be made to wérk as public joint stock com pany ' Incorporated
under the Indian Companies Act with its own Memorandum and Articles of Absociation.
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supplemented by a comprehensive agreement with the Reserve Bank which, among other
things, should specifically provide to the effect that the agency work entrusted to the
Imperial Bauk is Tiable to be withdrawn in the event of it being proved to the
satisfaction of the Reserve Bunk that the Imperial' Bank i8 not managed on sound and
conservative’ lines."’

Now, Sir, the Imperial Bunk in the past has worked as an institution
not in the interests of India, but in the interests of certain vested interests
who exploit the country by calling it Indian business. We have seen that
the Dircctors have not been Indian in majority. The officers in the Bank
have been in a very poor minority, in fact there are only about 10 per cent
of Indian officers, and that was done only during the last ten years. There-
fore, Sir, no case has been made out to continue the Bank under a special
Act and give a false impression to the public that the Government are
watching the interests of the public as in the past. The best thing to do
would be, in my opinion, though it is now too late to do so, to divide the
Imperial Bank into three Presidenty Banks, the Bank of Madras, the
Bank of Bombay and the Bank of Bengal, as before. In that case, they
would have a more manageable area to look after the requirements of the
country, and the Reserve Bank could co-ordinate the working of these
three institutions in the best interests of the country; it is no use running
the Imperial Bank, a very important Bank, and a very formidable rival
too to the new Reserve Bank, as a parallel institution; in fact the success
of the Reserve Bank will depend entirely upon the co-operation or the
opposition of the Imperial Bank, but I hope the Imperial Bank will render
all necessary help to make the Reserve Bank a succegs .

Dr. Ziauddin Ahmad: T mean the co-ordination should come from the
Reserve Bank.

Mr. Vidya Sagar Pandya: If they are divided into three Banks, the
interests of provinces like far off Madras and Burma will receive better
attention than at present. Now, as it is, we are practically running on
parallel lines two Reserve Banks,—one is the new White Elephant, the
Reserve Bank of India, and the other old elephant, the Imperial Bank
which has been trampling upon the commercial and industrial field of India
and has not worked in a proper spirit so as to give full help to the trade
and industries of the country. I don’t say that they have not rendered any
help at all, certainly they have helped certain interests, but not to the
extent that they should have, not to the extent that we expected from
them ‘as a national institution of such standing with such vast resources
which they possess in the shape of Government balances and prestige of
qugmment connection, etc.

Now, 8ir, I am afraid I have already taken too much time of the House,
and I have probably tired the patience of some of the Honourable Members.
(Some Honourable Members: ‘‘No, not at all. Go on.’’) 8till I should not
take any more of your time. With these words, I resume my seat.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): I should like to support the motion moved by my Honour-
able friend, Dr. Ziauddin Ahmad. It is not with a view to criticising the
Government that I do so, but my objeet is that something should be done
by Government and by the Imperial Bank, which is now being established
under.a Statute, to ameliorate the condition of the peasants and the land-
lords of the country. It is very easy for the Bank or for the Government
to say that the money will be locked up, and it is the only argument



222 LEGISLATIVE ASSEMBLY. [20Tm JAN. 1984.

[Mr. Muhammad Azhar Ali.]

which the Government in season and out of season bring forward. To say
that the money is being locked up, I should call it a sort of devilish
plea. There is not much ground in this. The mighty Government and
the Imperial Bank which is being established by this Statute can very
easily afford at least a few crores simply for the purpose of ameliorating
the condition of the people. My Honourable friend says that there are
46 crores of rupees in the Government securities. If even half of it is
placed at the disposal of the Imperial Bank to advance money to the
landlords and the peasants, I do not see that great harm can be done to.
the Bank or to the Government. Government take revenues from their
landlords, realise rents from the peasants, and, if the money is invested
in long term loans, the Government can get s high rate of interest. To
say that money should be lent and that Government do not want to
charge higher rates of interest—I submit that that is inconsistent. If
Governmen$ are prepared to relieve the tenants and the landlords of their
burden, I am sure that all this talk about revolutionary propaganda in the
country will disappear. Government ought to realise that this feeling is
growing in the country. Mere dropping of leaflets from aeroplanes will
not do; some more solid and substantial steps must be taken to ameliorate
the condition of the peasants and the landholders. The Constitutional
Reforms will not help so much the tenantry or the peasants or the poor
people of India or the landholders even. We sitting here may have
any Constitution, but we have to look sincerely and honestly
to the condition of the masses. If a single landlord takes up into
his head that his people should not pay rent or he should not deposit his
dues with the Government the  Government will. at- once
come down upon him and say that the man has turned a Bolshevik. But
I would say that the Government themsclves are driving people to this
Bolshevism. When the tenants are in a terrible calamity, the Govern-
ment will have to do something. Let, .as I suid, some higher rate of
interest be charged. We know that there is enough money lying in these
Banks, and they do not find investments. A very low rate of intercst
is being charged and the result is that the money is not earning. The
Government can, just as they realise rents and revenues, also realise the
interest on the investments from these big landholders, especially such
landholders as the Talugdars of Oudh, the landlords in the Punjab and
oven the Indian Princes who are on a legislative basis. It is the duty of.
the present Government to ask the Imperial Bank to form some sort of
organisation just as the Government are having a rural uplift organisa-
tion through the Reserve Bank. Where there is a will, thére is a way,
but I am sure the Government are absolutely callous and apathetic,
simply because the landlords and tenants have not so far united among
themselves. But, I say, that the day is not far off when, under the pres-
sure of their debts, they will unite together. I hope that Government will
take some salutary action in & prompt manner. g

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, T do not believe that amy useful parpose will' be-sérved by
recommitting this Bill to the Joint ‘S8elect Committee. As T understand
it, the position of the Imperial Bank is this. With the adveént of the
Reserve Bank, when the public debt and the management of Government
revenues will be entrusted to it, the Imperial Bank reduces itself to ‘the
position of an ordinary commercial bank. Sir, so far as the Government
and the public are concerned, we need bother ourselves only with! ‘the
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‘solvency of the Imperial Bank so that it may be in.a position to carry out
the agenecy duties of the Reserve Bank. In other words, the Bank be-
-comes an ordinary private concern and it is left to its Directors and its
shareholders to come forward in the light of their experience with pro-
posals for the amendment of the Imperial Bank Act. We, as Members
-of the Legislature, would say that Government would be doing well not
to unnecessarily interfere with the provisions of the Imperial Bank Act.
We should not also lay down conditions which will affect the solvenc

of the Bank. I am afraid, the proposal embodied in clause 15 (b) ang
the propossl made by some Honourable Members to give loans to land-
lords will be of that character. I have given notice of an amendment to
delete clause 15 Sb) which enables the Bank to give loans on the security
-of debentures and other securities authorised by Indian States on the re-
-commendation of the Government of India and, while moving it, T shall
deal with that, but, in connection with the proposal to give loans to
landholders on immoveable .properties, I must say that it is bound to be a
very risky affair. My friend, Mr. Pandya, has already said that loans
-on immoveable properties should not be given. It is against the rudi-
mentary principles of sound banking that loans should be of a short term
-character. As a landholder, however much I may like that the landlords
should be given facilities for finding money to enable them to pay Govern-
ment and other dues, it would not be desirable to specifically provide
here. for the advance of loans on ianded properties. There are already
provisions {0 enable the Imperial Bank to give loans on the sccurity of
commodities. If any landholder wants loans on commodities, it is quite
possible, under the terms of this Act, to get them from the Imperial Bank.
I know the Bank does it in Madras. Suitable amendments have also
been made to enable the co-operative banks to take loans from the Im-
perial Bank and there is a provision to extend the term of the loans to
nine months as has been provided for in the Reserve Bank. 8ir, there is
another aspect of the question to which I want to invite the attention of
the House, and it is this. In the return for the week ending the 5th
January, 1934, of the statistics of the Imperial Bank, we find that on the
liability side the public deposits of the Bank was six crores of rupees and
the other deposits amounted to 74 crores. On the whole, the deposits
amounted to the fabulous amount of 80 crores, while, if you look .to the
asset side, you will find that the loans and cash credits given to private
people amounted only to 18 crores. The Bank has, on the other hand,
‘inyested on Government securities 46 crores’ and have provided advance
to the Government on the ways and means side to the extent of nearly
-4} crores. On the whole, the money advanced to Government, both on
the investment and securitics and on the ways and means account, comes,
to about 50} crores of rupees. I presume that so much has been invested
in Government -securities for lack of other safe investments. I am sure
there are sufficient  avenues of proper investment in this' country itself.
‘The money belongs to the people of this country and I am anxious that
the whole of it should be.invested in such a manner as will foster the
-economic well-being of 'the country. Of course, there are new provisions
‘which, enable the, Bank to deal with exchange and such things. It is
-apprehended, they might be 'used to benefit the foreign trade. The whole
money ought to be. invested in this country and there is enough scope in
the Bill itse to do that.. I hope sufficient pressure will be brought to
bear upon the Directors of the Imperial Bank to have these things looked
into.. With these words, I support the motion for taking the Bill into

consideration. )
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Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): It is unfortunate
on my part as a landlord to stand up to oppose the comsidcraticn stage
and to support the amendment moved by my friend, Dr. Ziauddin Ahmad,
but I am convineced that if I can place facts before the Housce, it wilk
support the motion which has been moved by my friend. Cnly two or
three days ago, we had a Tariff Bill intended to give protection to nutional
industries and commerce. Why should we not attempt to ameliorate vhe
condition of the land-owning classes in Ind’a. By the words ‘‘land-owning
classes”’, T do not mean only the big landlords, I also include the peasants
who possess lands as well. There have been attempts and very hcnest
attempts to help the commercial people and the mdustrinl people of thia-
conntry and the Imperial Bank is helping them to » great oxteunt; but
what has been done to help the landlords and peasantry. The bankers
and Sir George Schuster may sav: “‘This thing can be eamly done by
the creation of Land Mortgage Banks’'. I quite appreciate it, but no one
kmows how long it will take to create those banks. As for instance, if 1
need Rs. 5,000 for contributing to the relief fund for the recent calamity of
Bihar and if T have no ready cash and if T ask the Imperial Bank for-the
money on the mortgage of my iard saying that I will pay it back in eix.
months when 1 will  get the fuli collection, the Bank will say:
““Well, it would have been a pleasure to lend you the money, but we:
regret we have no power to give money on-land.”” It might be sometimes
possible for the bLig landlords to get money on personal security, but it
will be very difficult for the smaller landlords and specially the peasants
class to get the money for short terms on loand. When the Imperial Bank
is a Statutory Bank, when they get the privilege of transacting business
with the money collected from revenue, why should not the Imiperiil Bank
invest money on short terms to the smalier lundlords and poor peasants?”
We have got permanent settlement in Bengal and we have got to pay
revenue before sunset; there is the sunset law. Sometimes the collection
is so poor that we cannot meet even the revenue. I will tell vou my
practical experience. '

During the Puja days, T used to collect generally fifty to sixty
1 P thousands of rupees, but this year my collection is only
" Rs. 6,000 to Rs. 7,000, whereas T have to pay up Rs. 15,000:
to Rs. 20,000 as Government revenues in instalments and again
Rs. 12,000 or Rs. 13,000 as cess. Tenants are not giving us money
and we caunot approach for this small sum other zamindars to stand for-
collateral sccurity, und it we go to the Bank, they will ray: “‘“Well, we .
are only empowered to pay money on collateral security’’. They miglt
possibly allow investment cn my personal sccurity in the mdividual case,
but never in the case of those landlords with whom they are not so well-
acquainted. Now, we have got no other business except Zamindari. Sir,
in this country, where 75 per cent. of the population are agricuiturists,
the landlords are really the buffer between the order and the anarchy,
and, if that be so, why should not the landlords get some litt): privilege
through the Bank which is established by Statute? Sir, .this is no
exaggeration, and look at the poor conditicn of the lardlords.  There are-
certain jtems of expenditure which the Jandlords have to incur m any case,
whereas, in the case of business wnen, that is not so. I am speaking from
experience of Bengal, where the revenue is the lowest. I am speaking of
Bengal, where we have got the permanent settlement and where it s said
the revenue is less. Now, a landlord, with an income of a lakh of rupees,.
has to pay a minimum of 25 to 35 per cent of his income to the ‘Gévera--
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ment as revenue and cess. Then, another 30 per cent is swailowed up in
maintenance and costs, ond then in Bengal we have got the Tenaucy Act
ander which the landlords, in order to keep up their 1ights over the land,
have to file suits against the tenants, because there are always sirears due
from the tenants and if, after the completion of the third year, a suit is not
filed against the tenant, the entire right over the rent fulls through. Then,
there are other items of expenses, such us court-fees, cte., which come to
not less than 15 or 20 per cent. Even against the wish of the landlord,
he has to file a suit legally simply to maintuin his right. All these
expenses come to 63 per cent. Then every landlord in Bengal has got
some liabilities and he has to meet those liabilitics—and they come to at
least 20 per cent. Then there are public charities. 'I'he Collector comes
.round, presides over some meeting; draws attention to some work in he
done, asks for the landlords’ patronage and help, and that zaanot Le
refused, because, it is a known fact that every landlord has to satisfy the
District Magistrate, the District Judge and other cfiicers in the interest of
their own administration. 8o, geunerally. speaking, what is lcft to the
landlord? Not even 20 per cent. of the income.  Now, if the reahisations
from the tenants come to 20 per cent. or 30 per cent.—-und T can challenge
anyone to disprove what I say, namely, that in the. last five years the
Bengal landlords are not collecting more than 30 to 40 per cent.. from their
tenants, whereas they have nevertheless to incur certain obligatory
«wxpenditure which cannot be ignored, how can they meet their both ends?
1 ask, is it not then incumbent on the State to do something fer them?
Where are the landlords to get the money from? If they go to Sahulars
then there are ulso other charges o be initially incurred,—mortage
expenses, stamps, court-fees, and then also they hLave to borrow at high
rates, and, even then, Sir, they cannot get the suflicient amount which
they want. Sometimes the interest is so high that it comes to shout 20
per cent, per annum. Thus, the landlords are gradually dwindling awuy. |
tuke the liberty of warning the (Government at this stage, that if they do
not stand by the landlords in their dire distress, if they do not help the
land-owning class in ameliorating their financial condition and if %he
landowning classes arc ruined, them the Government will themselves
invite revolution, chaos and acute communism which will destroy and wash
-away the very foundation of systematic administration and leave the country
in the blaze of disorder and anarchy.

-8ir, the landlords at all events stand by the side of the Government,
simply because of their stake in the country, and if that stake is lost in
this way by the Government, I think they will hasten their own ‘calamity
and invite their own destruction. Chaos and communism will reign
supreme throughout the country. I tell the Government very plainly in
this House that the landlords are the only stable elements that stand
‘between anarchy and the systematic administration, and it is against the
vital intcrests of the Government themselves to ignore the landed intercsts
in this way. ' ;

Now, I do not want the Imperial Bank to give us long-term loans,
but we only want short-term loans, and we do not seek any preferential
treatment. We press only our legitimate claim for the identical treatment
nccorded to the other commercial and industrial classes. We want money

~for short terms. If it is urged that after the completion of the short term
if the landlords do not pay the money, what happens? The money is
‘blocked! But how leng? To the extent of five years at the most if the
Bank is to fight in the Court. Take the case; which is known to everybody
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in India, I believe, of the Galstaun affair, which is an illustration df‘ how
much money has been blocked on personal security, and which story
is very familiar to everybody. Crores of rupees are blocked there. If so,
what will be the amount of money which will be blocked in this way if
the Imperial Bank invest loans on the mortgage of land? It will not
exceed Rs. 10 to Rs. 12 crores for the whole of the country. Surely, the
JImperial Bank are quite capable of keeping that amount of money being
blocked for five to six years. It has been clearly shown that Rs. 40
crores are given away on Government securities and that at least 10 to 12
crores from that amount remain always unrealised. Then, aguin, we do
not seek to introduce any compulsion on the part of the Bank to grant
such loans; at least if there is some provision of a permissive character
and not of obligatory character, then I think in some cases at least some
landlord will get relief, and then something will be done. Bearing in mrnd
that out of 40 crores on Government securities if 10 crorves are invested,
then it will secure some relief to the landlord class. Even supposing
the Bank has to file a suit due to non-payment of the loan on the comple-
tion of the short term, at the most that can continue for five years. May
[ ask the Honourable the Finance Member whether the Imperial Bank is.
not capable of standing that amount of money for five years only ? More-
over, the Directors will invest only to their capacity. They will certainly
calculate whether the amount which they will invest will be realised after
six months or not! There is.no compulsion to lend money on such loans,
but simply the suggestion is put forward that if there is a provision inserted
in this particular Bill, then in cases wherever they find it necessary or
find that there is sufficient ground or sufficient scope to invest money in.
this direction, they can be empowered to do so; we are not seeking for
any compulsion on the Imperial Bank, although in the case of commer-
cial deposits that is so, but it is not so in this case. We simply ask for
an option to be exercised; and I do not find any reason why Government
should object to this principle. We are not asking for long-term loans,
but for short-term loans, such as they generally grant to other sections.
-nch as the commercial and industrial people. I urge, why should not
the same treatment be extended towards a section of the people of India
who hold such strong securities and have such real stake in the country
and who alone stand between anarchy and the administration ?

My iriend, Mr. Thampan, who is himself a landlord,—I don't know
whether he wanted a feather on his cap by his speech,—said that, though-
he was a landlord, he did not want the Bank money to be invested on
land. He wanted loan to be given on commodities. But I may tell him
that this is not the case in Bengal. There we do not receive in kind, but
in cash. We do not get grains from the tenants in exchange of their
rent, but we get rent in cash. Where shall I get the commodities
to place as securities ?

Mr. N, M. Joshi (Nominated Non-Official): What do you want the money
for?

Mr. D. K. Lahiri Ohaudhury: At least to pay the revenue of the Govern-
ment. We must have enough money to meet the day-to-day difficulties
which we all feel. Now, my point is this. Do not the Imperial Bank
themselves utilise the money which they get from the Government? And
is it not the landlords who pay the revenue to Government in this country ?
Even the Government borrow from the Imperial Bank. What have the
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poor landlords done that they should be deprived of this privilege of borrow-
ing the money from the Imperial Bank on land? Do they not possess
lands and stakes in the country and do they not help the Government in
season and out of season? This ought to be treated as good security to
lend them money? The Imperial Bank is always willing to advance loans
to Tom, Dick and Harry which may go up to crores of rupees on personal
securities. Sir, this is not fair. Those who have got property in the
country cannot fly away with their bags and baggages, and yet they do
not get the same privileges from the Bank as persons who have no security
in the country get. After all, what is this Bank for? This Bank is
established to help the people in general. And who are the people? 75
per cent. of the people are agriculturists, and if they do not get any
advantage of at least short term loans on their land, then what is the
use of this Statutory Bank or the Reserve Bank or even of the fiscal
sutonomy? They are all nothing short of nonsense. I think the land-
lords and those who own land have a legitimate right to get financial
assistance from the State, and it can be done through the Imperial Bank.
With these words, I wholeheartedly support the motion that has been
moved so ably by my friend, Dr. Ziauddin Ahmad.

- The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable 8ir S8hanmukham Chetty) in the
Chair.

LETTER FROM H. E. THE VICEROY CONVEYING THANKS FOR
ASSEMBLY'S CONTRIBUTIONS TO THE EARTHQUAKE
RELIEF FUND.

Mr, President (The Honourable Sir Shanmukham Chetty): With
repard to the generous response made by Honourable Members of the
House to the appeal of His Excellency the Viceroy for contributions to
his fund, I have received the following letter from His Excellency:

*“My dear Mr. President,

T would ask you to accept for yourself and to convey to all the Honourable Membera
of the Legislative Assembly my very sincere thanks for the generous manner in which
they have supported the appeal for funds which I have made on behalf of.the sufferers
in the recent earthquake, From the information already available, it is evident that
the damage which has been caused in Bihar alone amounts to several crores of rupees and
therefore, we shall require all the money that we can collect in order to provide
relief. I am thus all the more belolden to Honourable Members for their prompt and
gomerous respomse to my appeal.

Your sincerely,

WILLINGDON.”
(Applause.)

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL.

Mr. Bhuput 8ing (Bihar and Orissa: Landholders): Sir, the Bill, as
emerged from the Belect Committee, has met with more or less general
approval on broad lines and, if there are any differences of opinion, it is
in certain matters of detail. The most important objection taken to the
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Bill, as amended by the Joint Committee, was by the Honourable Mr.
'Mehrotra, a member of the Joint Committee, who appended a minute
of dissent. He objects to the proposed suggestion in the Joint Committee
Report that loans should not be advanced on the security of immovable
property. My friend, Mr. Mehrotra, has adduced very strong reasons in
favour of the advance of loans on immovable property which will give a
great relief to the landholders and zemindars as a class and especially to
the zamindars of Bengal, Bihar and Orissa and other parts of India where
the permanent settlement exists. In times of failure of erops and for
other reasons the landlords are unable to collect anything from their ryots,
whereas they are to pay the Government land revenue on the fixed date.
Even at the present moment, thé zamindars are in an unenviable position,
as they cannot get loans except at a very heavy rate of interest, and if
Banks like the Imperial Bank arc made to advance loans on ianded pro-
perties, it will be a great relief to. the zamindars to get ready money at
cheaper rate of interest to pay the Government revenue. Tn'{lé sbsence
of such an advantage, the zamindars are to borrow from private ageéncies
at & very high rate of interest which in some cases prove ruinous to many
ancient fumilies. But, Sir. in spite of all this there ig another side of the
picture to this question. If it is made obligntory or even optional on the
part of the Bank by this Bill to advance loans on landed properties in
India. 7 think the real business of the Bank, will be stopped, because, in
the course of a few years, the major portion of the Bank's capital, will be
locked up in immévable properties and the Bank, instead of remaining
a Bank, will.be changed into a monopoly landholder in the major portions
of Indin like the late East India Company. Further, there are other
difficulties as well: Iet-us imagine a picture when 50 landlords want
advances from the Bank on a certain particular date and the Bank is
not in a position to advance loans to all of them, and naturally they will
have to refuse to advance to some of them. It will bring in favouritism
and nepotism which I for one desire to avoid. Even the acceptance of
immovable properties as collateral securities under the existing Bill has
alrendy brought in a bad reputation to the Imperial Bank as regards
favouritism. It is openly said that such immovable properties are accepted
by the Imperial Bank from some of the favourites of the Bank officials.
I would even go a step further and suggest that the present power of
accepting immovable properties as collateral securities bv the Imperial
Bank should also be removed, which will disarm the public eriticism and
& very genuine criticism too of favouritism by the Bank. The remedy for
the grievances of the landlords does not lie in forcing the Imperial Bank
to advance loans on landed properties, but the real remedy hes in forcing
the Government to establish a Land Mortgnge Bank as envisaged by the
Central Banking Enquiry Commnittee.

Sir, in this connection T would earnestly request the Government to
consider seriously the suggestion of -the .Central Banking Fnquiry Com-
mittee for the establishment of a Land Mortgage Bank which will help
the big landlords and the smaller ryots as well. I would at this stage
ask the Government what steps thev have taken on that recommendation
of the Central- Banking Enquiry Committee, and, if na action hps as vet
been taken, what action they propose to take for the amelioration "¢t the
dhiardsliips;bf’-thev landholders cnumerated in. Mr. Mekrotrn's niinute’ wt
dissent. ' BEEETR NI R
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In coming to the minute of dissent signed by the Honourable Mr.
Basu and others, I have only to say that I do not agree that the provision
made in the Bill for the election of an additional member should be substi-
tuted by the power to elect temporary members in place of the absentee
members. By the present Bill, we are enlarging the number of seats
given to the Local Boards to send their representatrve to the Central Board
from two to three, so that more Indians may go to the Central Board, and
I do not think that in these days when everywhere people are demand-
ing more franchise and more seats on all elective bodies, the number of
seats should be decreased from the proposed number of three to the original
number of two. Probably Mr. Basu desired this change, as he thoyght
generally the representation of Local Boards on the Central Board was
ineffective owing to the large number of absentee representatives. To meet;
that point, I would suggest that a provision should be made in this Bill
that, if a member of the Local Board fails to attend tliree’ consecutive
meetings of the Central Board, his seat shall be declared vacant, so that
it will prove a great check on the Local Board members to be present at
the meetings of the Central Board. At present once a member, is elected,
he does not take much interest in the work for which he is elected. Even,
I am afraid, the same lacuna is to be found in the electorn| rules of the
legislative bodies which is proved by the large number of absentee Mem-
bers of this House and the other.

Last, but not the least important, is the question of Indianisation of
the higher posts of the Bank. A few years ago, the system of recruitment
of probationers was introduced for the sole object of Iudianising the
higher posts of the Bank, but, for reasons best known to the European
officials of the Bank, that system has either been abolished or has been
kept in abeyance. 1 would ingist that Government should. keep an eye
on this very important question and the liaison officer suggested in the
Bill should also be vested with this further duty to see that Indianisation
of the higher posts of the Bank is going apace and not neglected by the
Bank authorities.  Another .oft-repeated criticism made against the
Imperial Bank is that it never helps indigenous Banks or industries, and
I hope the Government will examine from time to time whethcr the Bank
is earrying on its business for the interests of India or for the interests
of Manchester, Birmingham and Leeds. Sir, I support the motion for
consideration of the Bill, ‘

Dr. R. D. Dalal (Nominated: Non-Official): Sir, I oppose the amend-
ment moved by my Honourable friend, Dr. Ziauddin Ahmad, which seeks to
recommit the Imperial Bank of India (Amendment) Bill to the Joint Select
Committee. Sir, in intervening in this debate, my justification is that
I desire to remove the misconception that exists in the minds of some Hon-
ourable Members like my friend, Mr. Vidya Sagar Pandya, and also in the
public mind that the Imperial Bank of India generally favours Europeans
with appointments. I shall endeavour to the best of my ability to dis-
abuse the minds of the Honourable Members of that erroneous irnpression.
S0, Sir, with your permission, I wish to say just a few words on the ques-
tion of the Indignisation of the staff of the Imperial Bank of India. A$
the outset, I may point out that the Imperia] Bank of India, though
constituted by Statute for Government treasury business, is in my opinion
@ private institution, and that the Ditectors and the Governors of the
Bank sre exclusively respossible ¢o their shareholders. Therefore, _the
question of recruitment to poste in the Imperial Bapk of India is entirely

(o
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the domestic concern of the Bank and is not under Government control.
Of course Government have effective means of expressing their views as
regards Indianisation through their own representatives 'n the Central
Board. But, Sir, 1 must make it clear that the Imperial Bank is not
énjoying speoial benefits from Government, which would justify Govern-
‘ment in imposing conditions on the Bank as regards the Indinnisation of
the staff.

‘Mr. A. H. Ghuznavi (Daces cum Mymensingh: Muhammadan Rural):
Do they not use Government funds?

Dr. R. D. Dalal: No small praise is due, therefore, to the lmnperial
Bank authorities for rapidly advancing in the direction of Indianisation
of the staff. They fully recognise that considerations of national prestige,
national self-respect, economic expediency, and financial advisability are
all concerned in this question; and it is u matter for general satisfaction
that the Imperial Bat&x authorities are outstandingly sympathetic towards
Indian aspirations, and that they fully appreciate public opinion on this
point and are doing their best to give effect to it, and that they quite
understand and sympathise with the obviously natural desire cf Indians
to sec appointments in the Imperial Bank of India filled by the sons of
their own country. The Imperial Bank authorities have tdken special
steps to provide opportunities and facilities for the training of Indians in
Banking, and of associating Indians in the management of the Bank.
There is no sign of obstruction; and there is every sign of co-operation
and belp. That, Sir, I submit, is an asset of priceless value. The figures
on pages 372 and 874 of the report of the Indian Central Banking Inguiry
(lommittee show what advances the Imperial Bank of India has made
in the recruiting of the Indian staff. Sir, let me compare the state of
affairs that existed in 1921 at the time of the amalgamation of the three
Presidency Banks of Bengal, Madras and Bombay with what obtained
in 1933.  The staff of the Imperial Bank of India may be arranged under
three heads, namely, Furopesns, Indian-supervising staff, and Indians
other than supervising staff. In 1921, at the time of amalgamation of the
three Presidency Bunks, there were 194 Europeans, 90 Indian-supervising
staff. and 4,004 Indians other than supervising staff. In 1983, there were
235 Furopcans, 833 Indian-supervising staff, and 6,749 Indians other
than supervising staff—i.c.. an increase of 21 per cent., 270 per cent., and
68 per cent., respectively. In other words, during the period 1921-1983,
while the Europeans increased in number by only 41, the Indians increased
in number by 248. These figures, showing the increase in the proportion
of Indians in the supervising staff of the Bank, are most striking and
convincing. T may add that since 1928, 68 European officers have retired,
and that since 1929, there has been complete cessation of the recruitment
of European officers and the supervising staff has been maintained at
ite strength by the appointment of Indians only. It will, therefore, be scen
‘that the Imperial Bank of India has pursued a vigorous policy of Indiani-
sation in promoting Indians to higher and responsible positions in the Bank
‘with a view to reduting the cost of the management of the Bank, and
0 provide a peréognql,th,at has an intimate acquaintance with the languages
of the coutifry, aid is fully conversant 'witk the life and habits. of.the
people among whom business is to be' conducted.. - : .
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‘Raja Bahadur @G. Krishnamacharlar: Sir, I had no intention of speaking
anything upon a motion whieh took only BO seconds to move, because,
after passing the Reserve Bank Bill, and this ‘Bill being practically a
supplementary Bill where references and ecrdss-references to the Resérve
Bank Bill became necessary, I did not know that it required &ll thege
elaborate speeches we have been treated to. Bir, my Hondurdble friend,
Dr. Ziauddin, would probably excuse me when I say that his ‘amendment
seems to be somewhat contradictory in its térms. He "says it should be
sent back to the Joint Committee in order to revise the constitution of
:the Bank. Supposing this House agrées to do that and ‘the Bill goes
back to the Joint Committee;: in the meanwhile, we hav‘eQassed the
iReserve Bank Bill so far as this House is eoncerned, and 1if it 'passes
‘the Council of State and even then this Imiperial Bank ‘Bill has not come
tback from the Joint Committee with all the instructions given to it by
.means of this motion fully carried out, what is the result? We have got
-at least 25 sections of the Reserve Bank Bill, so far as I remember, which
make references to the Imperial Bank Bill. What is the position? I am
not acquainted with the procedure in British India, but-I know that accard-
‘ing to the books which I had read, where an amending Bill concerns gnly
to certain sections of an Act, the entire Act is not before the -Legislature
80 a8 to deal with it in any way you like. Consequently, wherp sections
which are not concerned with the actual scope of the amendipg Bill
‘are to be tackled, that should be done by means of a separate Bill and
not by a side issue in connection with that amending Bill. I had a talk
with my friend, Mr. Vidva Sagar Pandya, about it, and he told me that
in the Select Committee they went through all the gections of the Imperial
‘Bank Act before agreeing to many of these amendments.

"The Honourable Sir George Schuster (Finance Mémber): I would like
“to correct that; if my Honourable friend, Mr. Vidya ‘Sagar Pandya, made
any such statement, I venture to say that it does not approximate very
.closely to the truth.

"Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
‘madan Rural): On a point of order, Sir. Is it permissible to mention
on the floor of the House any private conversations? There has been a
ruling on this point by Sir Frederick Whyte that private conversations
should not be referred to in the course of public discussions: I want a

‘ruling on that matter.

"Mr. President (The Honourable Sir Shanmukham Chetty): That ruling
-holds good.

'Raja Bahadur G. Krishnamachariar: It is only as a preliminary to my
stating the proposition, and as I was not a member of the Select Com-
mittee and as there was nothing very very secret or confidential in this
-matter, I thought there was no harm in stating it for the reason that it is
only & preliminary to the position I am taking, that position being that
in an amending Bill the whole Act of which this is only a short amending
Bill, is not open to discussion;.and, in discussing it .in & .cagual manner,
I was told that this thing had happened and now I find that it' I8 not
-80; but I would proceed further and eay that even if it had been done,
in a certain senge it would have been right, because you ought not to

 introduce by maesns of an smending Bill any clause which, would go against
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the principles or the provisions of the original Act; and, consequently,
after deciding upon the amendments, at least so far as I know—I was
working, they might say, in a very backward province—what 1 generally
think is that when the Select Committee agreed to a certain amendment,
it was the duty of the Government Department to see that it did not
conflict with any existing provision of the Act, so that, when you come
back here, you find yourselves at sixes and sevens . . . .

Dr. Ziauddin Ahmad: May I just explain my position? What,] said
was that, after the establishment of the Reserve Bank, the position of the
Imperial Bank would change and really no Statutory protection was
needed at all, and the only thing which should be done now is to have
two - clauses, one to repeal the 1920 Act, and another- making provision
how this transfer should be made; but I said further that if we wanted
Statutory protection, then you could only give it on this condition.

Raja Bahadur G. Krishnamachariar: That was just the position T am
contesting, and if I may say 8o, contesting as strongly as I possibly could.
These two provisions which are asked to be laid down in an amending
Bill may be perfectly right in a separate amending Bill framed with that
view. In this Bill, which was introduced by the Government for the
purpose of making certain amendments to certain sections in the Imperial
Bank of India Aet, in order to bring it into line with the provisions made
in. the Reserve Bank Act, I say the procedure suggested by the Honourable
and learned Doctor is not available to this House, and that is the reason
why I say such an amendment does not lie in connection with the present
Bill. Another point about which I am still in doubt is that when a Bill
comes back from the-Belect Committee and the Member in charge moves
that the report of the Select Committee be taken into cousideration, it is
not easy to understand what is the scope of the discussion allowed
thereon, especially when amendments have already been tabled. Take
for instance, the auestion of the establishment of a land mortgage bank.
There are already dissenting minutes signed by a number of persons regard-
ing the facilities to be given to landlords upon the securities of their
lands; and amendments have been tabled. I suppose, when these amend-
ments will be taken up, these points that are now urged will all be urged
again. Consequently, it is purely a repetition; and if T may respeectfully
say 80 in a quite inoffensive manner, it is an absolute waste of time.
I have never been able to understand and I want only to seek informa-
tion on this point, whether it is advisable, not to put it higher, that the
same pointe which would come up for discussion bereafter on the amend-
ments should be taken up and discussed now. These are the two difficul-
ties in which I.find myself after hearing the arguments so far and that
is my apology for standing up in my place to speak.

There is only one point and that # the objection taken by my friend,
Mr. Pandya, regarding the granting of loans to Indian States. He said
that they might not be liable to be sued; under the Civil Procedure Code,
where a Prince does business in British India, he is liable to be sued
without any difficulty whatsoever and the only thing that is necessary
is the permission of the Governor General in Council before the suit is
instituted. When you find that a Bank in India, especially the Reserve-
Bank or the Imperial Bank, has lent money and that money. cannot be
reeovered except By s regular suit, there will be no difficulty, at least
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there ouﬁt not to be any difficulty, in getting sanction from the Governor
reneral in Council so that the objection, if that is the only one, has
.absolutely no force whatsoever. Perhaps my . . .. -

Mr. Vidya Sagar Pandya: Messrs. William Watson and Company lent
large sums of Banker’s money to Patiala and they went bankrupt, because
.ney could not recover it from the Indian State or Ruler.

Raja Bahadur G. Krishnamachariar: It all depends whether your
position comes within the ambit of the words ‘‘doing business’’. The
same decision was given the other day in the Bombay ‘High Court.
Fazulbhoys borrowed 50 lakhs from H. E. H. the Nizam, and the first
year’s interest was paid by the Fazulbhoys to H. E. H. the Nizam- a
sum of about Rs. 8% or 4lakhs. The income-tax people pounced upon that
and said they wanted income-tax upon that and the case went up -to the Bom-
bay High Court, and the High Court held that where a man had money and
lent it to one individual on an occasion and interest was paid on that, no
income-tax was chargeable, because the words of the Income-tax Act were
‘‘doing business’’., However that may be, if my friend will see the Civil
rocedure Code and if there is any difficulty about it, -that might be
.altered ; but this is a very good provision in view of the fact that we are
all looking forward to a Federation—though not myself among that number—
in which the Indian Princes are supposed to take part, fnd consequently
there is- absolutely no harm if they can lend money to me, why they
should not lend monéy to them.

There is only one other point. I said a greal deal about ths attitude
of the lmperial Bank regarding private borrowers; and all thut I said was
perfectly correct and I stand by it. But there is one thing that came to my
notice after all those discussions and I thimk, in fairness (o the Lmperial
Bank, 1 ought to make that statement. I am not & shareholder of the
Imperial Bank; I have no transactions with that Bank except that I place
some money with them and take care not % overdraw my account. . . . .

.An Hoenourable Member: How many lakhs?

Rajs Bahadur G. Krishnamachariar: Re. 1,000 & month as my pension:
‘shere are no lakhs—I am lacking in them a great deal nowadays. On my
way to my place, I halted at Madras, and people who had read my
speeches told me I was making a very great mistake, because as far as
land-owners of the Madras Presidency were concerned, the Imperial Bank
«did exactly what I said must be done; and my friend, Mr. Sen, very
strongly objected to it, because he said: ‘““Who is going to huild these
‘godowns and wharfs and who is going to inspect all these things periodi-
cally?” But that is just what they have been doing in Madras, and I was
surprised to hear it. :In fact that 18 the sort of thing that I wnnted to
-gecure for the landholders of Southern India and T thought I wns making
8 very great demand.. I found it was only just what they had already been
doing for some time past. In Rajabhmundry and round about that place
within a radius of fifty’ miles—as the Manager of the Bank showed me
from & map—paddy is stored or locked up; and every man, not merely a
‘trgder, .o landowner, can bring his paddy. there and he is given credit - int
erder $o tide over the difficulties both for the payment of the Goyernmeng
Aist and for other demands and until he is able to get & fairly good price
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for his agricultural produce. To that extent, Sir, they should be congra-.
tulated, and if I had known it earlier, 1 should have mentioned it oh the-
last occasion. I only hope that my attempt to get that thing introduced
in Southern India will also prove successful, because 1 have né doubt’ they
are very unxious to extend their business on sound lines and as far us I
can see, they don't seem to have any disinclination to extend their
business in these lines and thus help the agriculturists and landowners. It.
seemed to me, Sir, that, out of fairness to them, T should make ttis state-
ment on the basis of what I myself found, what 1 myselt learnt, after
discussing the matter with the Agent in Madrus.

Mr. 8. 0. Mitra: Sir, I am afraid | cannot support the motion of my
Honourable friend, Dr. Ziauddin Almad, to rc-commit this
Bill to the same Joint Select Committee and there confine the.
Bill to two clauses. 1 entirely disagree with him on tlus pomt, because
I want that the Imperial Bank should not be treuted. even after the
changes in its constitution, as a mere limited company. Though we have
passed the Reserve Bank Bill, yet we know, whatever may be our ambi-
tion after some time, in the beginning the Reserve Bank will have only
five or six branches. The Reserve Bank will really have to function
through the agency of the Imperial Bank for a long time to come. I
thought my friend, Dr. Ziauddin Ahmad, would see thut :f we left the-
lmperial Bank to the tender mercies of the shareholders, or, as argued by
my friend, Mr. Pandya. to the mercies of the Managing Director, then we:
would not be doing proper justice to ourselves, because the hranches of
the lmperial Bank would be really discharging some of the public duties
that it is discharging for the iast so many years. In spite of the passlng
of the mere Reserve Bank Bill und even after the Reserve Bank
started, at last for some years the responsibilities of the Imperial Bank
to the public are to be very great. 8o, far from leaving it alone, 1 for one
would like that there should be proper provisione in the present Statute,
a0 that we may have adequate control over this Bank. Sir, I gave notice
of an Amending Bill to the Imperial Bank Act some time ago.

3 p.M.

Now, 8ir, it has been argued by my friend, Raja Bahadur
Krighnamachariar, that in this Amending Bill we are not entitled to go
into_all the details with which the Imperial Bonk Act deals; but, as a
matter of fact, I may say that the Chairman of the Joint Select Com-
mittee permitted us all the facilities to suggest any amendment that we
liked. Even if it is questioned on constitutional grounds, I think the
Chairman was very fair, because though in name it is an Amending Act,
really we are dealing with the Imperial Bank Act in ite new phase from
an entirely different standpoint, and on this occasion it iz, I think, open
to the House to amend that Bill on all important essential points, and we-
have no grievance on that score, because the Chairman of the Joint Select.
Committee permitted us full facilities to amend it in any way we liked.

8ir, I must confess that the attitude of the Imperial Bank towards
Indians has béén a matter of much discussion and complaint in the last
debate,—and this time in Calcutta I made inquiries and I came to know
from some of the Indian industrialists that the Imperial Bank has been:
heélping Indisns as Well but there is still, I know, difference of opinion om

that pomt There are others who still mmntam ﬂm’o they have to complaitt.
witich of that étore.
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But today, in conmection with this Bill, I wish to place before the
House the case of the lower staff in the Imperial Bank itself, aurd my
friend, Mr. Pandya, has left me under a special obligation to explain that
position by referring to me in his speech,

Mr. Vidya Sagar Pandya: You are the Deputy President of thut Asso-
caation.

A4

Mr. S. 0. Mitra: My friend, Dr. Dala), gave me some figures to show
that there has been considerablc Indianisation and that we need have no-
complaint on that question. I would like to give some figures, and I hope
my friend will contradict me if those figures are not correct. By a mere
glance I find that, amongst the higher officers, 257 are Europeans, while
only 36 are Indians. That is sufficient proof, if any proof is necessary,
to show that Indianisation has not proceeded in the proper way. It is
said in one of the papers submitted by the Staff Association that:

“It may be recalled that in introducing the Imperial Bank of India Bill in 1920,
the Government held out the assurance that proper and effective steps should be taken
for Indianisation of the Bank’s service. The pledge contained in Sir Malcolm Hailey’s
speech bhas in practice been abrogated inasmuch as it has been the policy of the manage-
ment to exclude Indians altogether from superior appointments. This is borne out by
the fact that the management has in a number of cases ignored the claims of senior
Indian officers. We can say without fear of contradiction that no Indian has ever been
appointed in higher appointments carrying special pay and allowances which are held
as preserves for European officers. So far as the officers’ grade is concerned, the
number of Furopean officers and Indian officers at the end of 1932, is as follows.

European. Indian.
Bengal Circle . . . 110 19
Bombay Circle . . 68 8
Madras Circle . 50 9
Central Office . . . 9 Nil

‘The authorities made much of the fact that for the last two years no European
officer Las heen recruited. But, as a matter of fact, long years will elapse to find
proper work for the European officers slready taken in, The junior supervising staff
i3 certainly manned by Indians and Anglo-Indians. These supervising. Assistants were
taken in, on the eve of the opening of the new Branches, in accordance with the
contract with the Government. The Bank was at the time in need of supervising staff
at a comparatively cheap cost. But, with the close of the development programme of the
Bank, these supervising Indian Assistants have come to be regarded as a supernumerary
staff. Members of this grade have been called upon to shoulder equal responsibilities
with junicr officers without commensurate righte and responsibilities in regard to pay,
allowanceg ¢nd otler benefits of service enjoyed by the officers. Their chances of
promotion to the officers’ grade are extremely meagre. The numerous and complicated
divisions into water-tight compartments of the Bank’s higher service are calculated to
attack the very principle of Indianisation.”

Sir, it is possible to manipulate figures and to calculate percentages.
1f we include the clerks, the menial servants, the chaprasis, pcous, etc.,
of course, one cen get a higher figure, but as regards the higher posts, that
really count, where there are extra allowances and privileges, it is_a bare
fact that there are 237 Furopeans and 86 Indians at present. In ihis
amending Bill, I want that there should be provision so that the Indien
public 6pimion can still have its way in pressing on the Bank :uthorities
to have real Indianisation. As regards the complaints of the lower stafl,
the main point is thet the regularly constituted staff organisstions are not
# all Yecognised by the Emperial Bank autborities, though T know that the
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Government themselves have no objection to recognise and deal with
properly constituted labour unions; because it helps not only the workers,
but also the Government. It is to the mutual interest of both the
employers and the employees to have these recognised labour unions, but
so far as my information goes, the Bank authorities are not willing to
recognise them. When I move my amendment, I shall show that there
_1s no regular way in which to bring the grievances of the clerical staff to
the notice of the authorities, though in the Act itself it has heen provided
that the Secretaries of the Local Boards are also ez-officio Directors of the
Bank. Tt is strange that Secretarics who are merely paid officials of the
Bank, nothing more, nothing less, should be on the Directorate. But if
this is once conceded, T do not see why the other staff should not have
‘similar representation, at least some representation on the Directorate. The
main grievance of the staff is that their position 15 worse thau tactory
labourers, because the latter have the Factories Act to protect *hen
against prolonged hours, but these clerks are mude to work very long hours.
T shall give figures and statements so that it may not be said that I am
‘merely making allegations. As regards the hours of work, T tind in one

of the reports:

“Accountant’s Department.—All clerks of this Department excepting those of
Accounts Section and the Head Despatcher have to attend office at 10 A M., and may
leave cffice between 5 and 5-45 .M. The clerks of the Accounts Section, though
allowed tc attend office between 11 and 11-30 A.M., have to work to very late hours at
night varying from 8 to 10 p.M., and sometimes longer and the allowance that is
granted to them for their late hour work at night is Rs. 5 per mensem only, i.e , two
;pms and pies nine per diem, an amount less than they rcquire for their tiffin or tram

ire,

Current Account.—Being Ledger Keepers and System Writers in general they have
to stay to late hours at night till 7 to 9 p.m., and sometimes 10 o’clock in the event
of the Lalances disagreeing and the extra allowance they are granted for this is Rs. 4
per mensem, that js, less than two annas and three pies per diem.”’

I do not desire to gn into all the details, but in the Fublic TDebt
Office :

“All the clerks of this office have to work late till 7 p.Mm., at the time of interest on
Government securities falling due. None of them get any allowance for this overtime
work.

Cash Department —The Transfer Writers as well as the clerks of the Bill Section
have to work awfully late hours, the former usually up to 10 r.m., and occasionally up
to 12 midnight and the latter up to 7 or 8 ».M., and for this extra work the Transfer
Writers are granted an allowance of Ra. 5 per mensem, the clerks of the Bill Section
get nothing,

Government Account Department.—It is the Scroll writers who have to wait and
work till 7 or 8 p.M., and get a pittance of Rs, 4 per mensem, i.c., 0-2-3 pies per diem.”

The condition seems to be worse in the branches. As regards
Ludhiana, it is said that there are no fixed hours of work and one never
knows when the clerk may get away from office. On usunl days, clerks
leave oftice at about 6 pr.M., but on week days lamps are seen burning till
late at'Q p.M. but they get no allowance for overtime work. In most cases
the poor employess work without eating anything, Lecause thev cannot
afford to incur additional expenditure owing to insufficient salary they
draw. In Gaya, generally no one can leave office before 5-30 or .6 p.M.;
but at times, viz., during the Government kist seasons, they have to work
till midnight and, on the last days of the kists, even the whole night has
to be passed in office withoul anv special remuncration whatsoever. In
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©Cawnpore, clerks have to attend office punctually at 9-80 a.m., and to
.work up to 6-30 p.M., or 7 P.M. At times they have to work at a stretch
from 9-30 in the morning to past midnight without being allowed to go tr
their homes for their meals, they do not get any allowance whatsoever.
In Nagpur, on week days clerks cannot on any account leave office before
8 p. M., Or 9 P, M., sometimes 11 P. M., and at times midnight, on the
last day of the half year some clerks have always to work for the wkhole
night. Most of the holidays are spent in the office by almost all the clerks
“for doing arrear work, such as sorting of vouchers, writing pass books, and
so on, and for this no allowance 1s given. Similar representatious have
-been submitted, I think, to the authorities and it cannoct he unknown {o
them. As regards the scale of pay, clerks undergo probation for a period
of three years which is not taken into account in calculating length of
service. Their allowances during the period of probation varies from
Rs. 18 to Rs. 30, from Rs. 80 to Rs. 89 and from Rs. 89 to. Rs. 47-8-0.
.Somebody said on a previous occasion that the pay could not be us low
a8 Rs. 18, but I find that it is absolutely correct. There arc differcuces
.about leave rules also. There are no definite leave rules - for the Indian
clerical staff. There is no casual leave rule for 15 days as in Government
offices, and there are so many other directions in which the poor Indian
clerks suffer in this big institution. They feel the grievances all the more
when. they find that there is discriminatorv treatment between the Indian
staff and the European staff. It is said:

“An institution which grants nursing fees for the treatment of the European officers
amounting to a suhstantial sum of nearly Rs. 2,000 to Re. 2,500, as the case may be
even when the officers enjoy leave in England, an institution which can afford heavy
allowances (house and acting, not to speak of other privileges), to some of the
junior European officers of the Bank and to some of the senioms, such allowances as
oxceed even their substantive pay, cannot certainly le compared to exploiting
mercantile firms of Calcutta,’

) .
1n this report names are given where some of these gentlemen were
given nursing fees,—Mr, Britnell Rs. 1,200, Mr. Weston Rs. 1,166, etc.
I do not complain against that, let them have these fees or oven mere,
but some provision should be made for the Indian staff, so that it mnay
not be sauid that there is so much of discrimination in treatzent betwecn
the Indian and European staff. A statement of junior officers drawing
allowances, more or less the same as their substantive pay, is given. Mr.
Moorhouse gets Rs. 500 house allowance, Rs. 375 acting allowance, totel
Rs. 875, though his substantive pay is Rs. 750. Mr. Anderson gets
. 500 house allowance, Rs. 250 acting allowance, total Rs. 750, though
his substantive pay is Rs. 750. Mr. Fowler gets Rs. 500 house allowance,
Rs. 250 acting sllowance, total Rs. 750, though his substantive pay is
Rs. 750. So. the house allowance and the acting allowance sometimes
excoed and many a time equal the substantive pay. The Indians do nct
complain against the European getting all these, but what is contended is
that the Bank authoritics should not entirely forget the amenities of life of
Indians. If they can pay such huge sums to the Europeans, the Indian staf
can also claim proper justice. at their hands. "As regards scnior officers,
Mr. McClure whose pay was Rs. 7,000 gets an acting allowanec. of
Rs. 1.000. free furnished house, Rs. 500, income-tax paid by the Bank
Rs. 750. .super-tax paid Rs. 114-9-4, pay of menials Rs. 208-4-0, electric
fharges Rs.. 40, municipal tax Rs. 97, in;nll Rs. 2,709-13-1. )
... There are lots of other privileges too numerous to mention. T can tell
a number of otheér cases where there is a regular difference of treatment
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between Indian officers and Europeans. European officers not only seemy
to enjoy immunity from criminal prosecution, but are assured of being
sent back to England and their passage money paid by the Bank in circum-
stances justifying their prosecution. The case of Mr. G. L. White who-
was sent to the head dffice . .

Mr, President (The Honourable Sir Shanmukham Chetty): Order, order.
The Honourable Member should not go into so many details ut this stage.

Mr. 8, 0. Mitra: T do not like to go mtc these details. I understand
the Bank authorities have also these representations before them. They
know how true these allegations are. My only justification was that I
had given notice of an amending Bill. and, in view of this Bill, I do not
like to take the time of the House. As that amending Bill is for cireu-
lation, T wanted to take advantage of this occasion to ventilate some of
the grievances. This Bank will function for some time yet as the Govern-
ment's Bank, making free use, to a large extent, of Government money.
I do not agree with my friend, Dr. Ziauddin, that that Bank should be
left to be treated like an ordinary limited company and I think my friend
will be well advised not to press his motion. The Imperial Bank will
function as the Agent of the Reserve Bank in more than one hundred
centres and it should not be treated like an ordinary bank. Is thers not
great risk in every way to the public as well as to the Government if the
Bank authorities are left to carry work in their own way and that we
should not have some control over the management of this very import-
and bank? T wonder how my friend, Dr. Ziauddin, can think otherwise.
Of course I agree with him that the Bill requires awendment and he is
welcome to do it. As a matter of fact, my friend, Mr. Lahiri Chaudhury,
suggested that the Imperial Bank should be permitted to lend money on
the security of the landed estates. It will be disclosing no great secret
that in the Select Committee at onc stage this point was pressed and it
was carried. but the Tmperial Bank authorities raised this objection. I
quite appreciate their view point. What we wanted and what we do wang
now is some permissive power for the Bank to lend money on the security
of the landed estates. The Bank must have the right in particular cases
to lend money where they think that a proper case is made out and that
there is no danger of the whole money heing locked up. They should have
this discretionary power. Why should the Bank authoritieg deny them-
selves this privilege of using their discretion under special circumstances
where there is no great risk. It has been said, and my friend, Mr. Pandya,
can put the case in a far stronger ground, that it is done even now (31
pretexts. Money is lent on a Saturday on personal security alone and,
on Monday, before the actual money is transferred, arrangement is made
that properties are to be offered as security under the equitable mortgage
system and the documents of properties are transferred to the
Bank before the actual handing over of the money. Because, even under
the present conditions, the Bank deals indirectly without great risk, in
collateral security of the landed properties and they take advantage of it in
different ways. I suggest there should be permissive provision. It has been
openly challenged by my friend, Mr. Pandya. that this method of lending
on landed estates happens very often, not rarely. If that is so, I do not see
why it should not be left to the discretion of the Bank to lend on rea
property in special cases. It is very desirable as my friend, Mr. Bhupu
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Sing, said that there should be land mortgage banks. Every one accepts
that it is a better system, but though the Banking Inquiry Committee-
reported so strongly for starting such banks, you know how ‘difficult it is
in this country to start these banks. In the meantime, the condition of
the big landlords, whose position is otherwise absolutely sound, is such
that the} cannot borrow even small sums of money to get over their
temporary difliculties. My friend, Mr. Lahiri (Jbsudhury, has put that
case very clearly. So I would not deal with that point elaborately. A
permissive clause like that is essential, if this Imperial Bank is to be run
in the best interests of the Indian people. We have certainly a olaith.
on this Imperial Bank. It is not like an ordinary limited company. Ft
has prospered by bemg Government’s Bank holding large reserves W'tthout
paying interest or paying very little interest, and it has been paying sl
these vears very large dmdends and the shares of the Bank are even no

sold at enormous premium and all this is mostly due to the fact that this
Bank was actually the Government’s Bank and a public institution, and
that is still more a reason why we claim that it should help the landed:
interest, here in India in a way where they can do so at their diseretion
without any risk. T support that aspect of Mr. Lahiri Cheudhury’s argu-
ment. With these words, I support the motion for consideration s
oppose the amendment, '

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, T oppose the motion of my friend, Dr. Ziauddin Ahmad. on sevoml
g'rounds It appears to me that it is a most dilatory motion and an
impracticable one and in many respects it is inconsigtént. He wants that
thiz Bill should be recommltted to the Joint Committes’ which is not very
posslble to hold in the near future or so easily as he thinkd. The second
point is that we havé already passed the Reserve Bank Bill in this Houde
and in that Bill we have provided that the Reserve Bunk will employ the
Tmpeérial Bank as its Agent in many places. If the Tmperial Bank is to-
be employed by the Reserve Bank, then cértainly some kind of protection
is to be given to the Imperial Bank, because not only the money of thd
subscribers or shareholders of the Reserve Bamk, but also the money of
the Government, that is, the public money, will be kept in the Imperial
Bank in s0 many places, and the Imperial Bank will be the agency
through which the collection of the revenues and other monies
of the Government and also disbursements will be made. There-
forc, the Imperial Bank does not stand on the footing of &
a private limited company, but requires some kind of protection from
the State, because the State monev will be kept in there. Then, there is
another point which I cannot understand in connection with this amend-
ment. The Mover says that the Imperial Bank may cease to be a Statutory
Bank as soon as the Reserve Bank is established, and, then, later on,
Fie ‘says that no Statutory privilege should be given to it unless and unta
it agrees to advance money on the security of immoveable property. Who
ig going to force the Imperial Bank in this matter? Is he empowering
the Joint Select Committee to sit down and negotiate with the Imperia}
Bank as to what extent the latter authorities agree and to what extent.

they do not agree?
Bir, with the Reserve Bank the Imperial Bank has got nothing to do-

as far as legislation is concerned. They may be asked to give certaim
ndvice, but they have got no voice beyond this. Bub when the legislatida
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is to be undertaken for the Imperial Bank, my friend, Dr. Zisuddin
‘Ahmad, in his amendment proposes that the Joint Select Committee should
be one party and the Imperial Bank should be the other party to negotiate
-on behalf of this House on the point that no Statutory privilege should
be given to the Imperial Bank unless they agree to a certain kind of agree-
ment. Sir, this is something which I think the House will never agree
to recognise in a matter where the House itself has got the sole authority
to legislate. Though this amendment does not seek one particular purpose,
but the Mover's object is to send this Bill to the Joint Select Committee
simply to negotiate for one particular purpose which he can very easily
.achieve by moving an amendment if the House agrees to that amendment.
If the House is in support of him, then certainly he can carry this sort
-of amendment without having any negotiation. This matter can be achieved
by an amendment moved and passed in this House and by not re-com-
mitting the Bill to the Joint Select Committee. That Committee sat
for more than a month and came to a certain conclusion, and the same
view will prevail there if it is again re-committed there. So T cannot
-understand what object the Honourable the Mover has in mind. Certainly,
I may say, I was myself of this opinion that the Imperial Bank should be
authorised to advance monev on the security of immoveable property,
but that does not mean that this Bill should be sent in there again. If
‘the Honourable Member was capable of moving 149 amendments to the
Reserve Bank Bill, why cannot he move an amendment to this Bill also?
That would be a gimple procedure, instead of sending back this Bill to the
Joint Select Committee and then asking the Council of State to agree to
some procedure and thus postpone this Bill which will then probably be
4aken up only about the Septernber Session. Sir, we want the Reserve
Bank to be set up just now and not to be delayed. This object cannot be
geained by the umendment, which will only have the result of causing delay,

hich will be quite ‘unnecessary, and the motion is quite impracticable.
There are so many inconsistencies involved, and, therefore, I oppose the

wtion for reference to Select Committee and support the motion for con-
sideration.

The Honourable 8ir George Schuster: Sir, the only object with which
T am concerned at present is to secure the success of the motion which I
Ynoved that the Bill as reported by the Select Committec be taken into
vonsideration. In the way of that object, there only stands one obstacle,—
the amendment moved by my Honourable friend, Dr. Ziauddin Ahmad.
1 think, 8ir, after listening to this debate, and pamcularlv after hearing
the very effective way in which my Honourable friend who has just spoken
tore in shreds the purpose of my Honourable friend who moved the amend-
ment, I think there is little doubt that the House will accept my motiem
and will not be diverted from its purpose by what my Honourable friend
has proposed. In these circumstances, I think it is hardly necessary for
me to desal in detail with all the points raised in the course. of the  four
or five hours’ discussion. Most of them will be raised again in connection
with the amendments. T have only a few words to say as regards the main
purpose which I imagine underlay my Honourable friend’s amendment.
He refers—and ‘I will not attempt to justify his logic—lie rifers espeoially
to the desirability of the Imperial Bank advancmg money on the security
of immoveable property. e
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Now, we heard a very interesting speech on that subject from one who.
is—and I am sure he will himself admit it—very closely personslly con-
cerned in the matter, my Honourable friend, Mr. Lahiri Chaudhury. Now,
whatever he may have said as regards the objects which he personally has
in view, there can be little doubt that those who have supported amend-
ments on the lines of that which is now before the House are really intar-
ested in putting the Tmperial Bank into the position of making long-term
advances on the mortgage of real property. That, I think, is sufficientlwy
clear from the minutes of dissent which have been signed by those members
of the Select Committee who supported an amendment of that kind in our
discussions. I think it is quite arguable that in present conditions and in
view of the difficulties which have been created by the unprecedented fall
in the prices of agricultural products, I think it is quite possible that verv
special problems have been set up particularlv among the land-owning classes
who have relied on receipts from rents. It is quite possible that in those
circumstances the existing machinery is not sufficient to meet their needs
for c¢redit. It is a reasonable line, T think, for Honourable Members oppe-
site to take that, in those circumstances, Government should give its
consideration to the possibility of encouraging the creation of machinerv
which would meet those needs. and T am prepared to say here that the
Government are prepared to consider proposals of that kind. But it is
impossible for us. the Central Government, to devise a scheme which will
meet the needs of every part of India. What we feel about it is that it is
for the various Provincial Governments to inquire into the matter and to
work out in connection with their own circumstances proposals for setting
up Land Mortgage Banks, if that sort of machinery will meet the needs
of the case. If we get proposals from the Provincial Governments for
establishing Land Mortgage Banks which require any assistance from the
Central Government, then we shall be quite prepared to give sympathetic
consideration to these proposals provided they are really worked out on
sourid lines. That is our position and I might mention here incidentally
that we hope to introduce a small piece of legislation during the present
Session which will meet the particular needs of the Madras Government
who were anxious to ensure that the securities of a particular Co-operative
Land Mortgage Bank should be treated as trustee securities. We certainly

~e anxious to help any sound proposal on those lines and that is really our
answer to this particular proposal. Just because there happen to be special
difficulties at the present moment, we do not feel that this circumstance
affords anv reason for altering the constitution, the rules, and the proce-
dure of the Imperial Bank, and trying to exercise pressure on that Bank
to conduct business on unsound lines. Let us be clear ahcut the object
which a bank of that kind has to serve. Primarily, the Imperial Bank
will be, at any rate after the change which will be set up by the creation
of the Reserve Bank, a profit-earning institution. We in the Govern-
ment representing public interests have a definite concern with the position
of the Tmperial Bank—and here I entirely agree with what was said by
my Honourable friend, Mr. Thampan,—in that we are concerned in seeing
that it is a financially sound institution. We aro concerned with its
solvency, because the Reserve Bank which will keep our bslances will
have to employ the Imperial Bank as its agent. That being our position,
we certainly do not wish to exert pressure on the Imperial Bank to con-
duct business on unsound lines. And I would put it to those who are
supporting this sort of proposal—how do they explain the fact that those
who are now responsible for running the Imperial. Bank are not anxious.
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to have a provision of this kind? I know they are anxious to find oppor-
‘tunities for good business now, becaus¢ the position of every bank in the
‘world at present is that it has very large balances and it cannot find any
-gound means of employing them. If good business is offered to them,
they will never turn it down. They are not concerned with discriminating
between Indians and other interests. They want to find good business
‘whether it comes from Indians, landholders or from any other source and
they would not object to having powers of this kind unless they felt that
the possession of those powers might put them in an embarrassing posi-
tion. They want to have it definitely defined that it is not their business
to get their money tied up in the form of mortgages on real property,
‘and that is really the key of the situation.
Now, Sir, I am not saying that it is not possible to do sound business
in the form of advancing money on mortgage of real property, but it is
not the business of n deposit bank like the Imperial Bank which, after
-all, ought to keep its resources liquid in ordar to meet the claims of those
whose money it i8 keeping. The Imperial Bank is not a charitable insti-
tution endowed with large funds by the Government which it ought to
keep for the benefit of particular clagses. It is an institution which has
to look to the interests of its own shareholders and, above all, the interests
-of its depositors. Its money is not its own money. The main parts of its
resources belong to those who give large sums of money for safe keeping
‘to the Bank, and when Honourable Members talk about the duties of a
bank to consider the interests of particular classes in this country, T
maintain that they are speaking with an entire misconception of the position.
The Bank will not have large sums of money at ite disposal by the Govern-
-ment which are a source of profit to it. In faet, it has never had large
.sums of money in that way, because we have always calculated what
should be the minimum balance kept by the Government with the Bank
on terms which would remunerate the Bank for the services which it
"has to performm. Its connection with the Government has not been worked
on a profit-earning basis. I quite agree that the prestige which that con-
‘nection has given to the Bank has improved its position. But it has never
been our policy tc give the Bank favours in the sense of giving it large
sums of money free of interest which could more than recompense it for
the services which it had to perform for the Government.

Now, Sir, that is the position and T have no doubt that we shall have
wome more discussion about it when amendments come, but just becausc
T anticipated that discussion that T wanted to put certain fundamental
considerations before the House. If, as I said, the crisis which has come
npon this country has created special needs, we are prepared to give our
-consideration to those needs. But we are not prepared for that reason to
‘distort the whole of the machinery of the Imperial Bank and put it into
‘an unsound financial position. Sir, apart from that T think there is nothing
‘that T need say. 1 have little doubt that the House, or the majority of
vhe House, are just as anxious as I am to proceed with this business and
‘o take this Bill into consideration.

- Mr, Pregident (The Honourable Sir Shanmukhbam Chetty). The
Chair would first put the amendment of Dr. Ziauddin Ahmad to the
House. .The question is:

. “That .a recommandation be made to.the Council of State that the Bill, as reported
‘by the Joint Committee, be recommitted to the samie Joint Committes, with- instrae-
tiony that the Bill b2 so drafted that the Imperial Bank may cease t« be Statutory
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Pank as soon as the Reserve Bank is established and that no’ Statutbry ‘privilege should
be given to the Bunk unless and until it agrees to advance money .on the security -of
immovable property.’’

The motion wag uegativad.

Mr. Pregident (The Honourable 8ir Shanmukbam Chetty): The
question is: :

“That the Bill further to amend the Imperial Bank of India Act, 1820, for certain
burposes, as reported by the Joint Committee, be tuken into consideration.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The
-question is:

“That clause 4 stund part of the Bill.”

Dr. Zisuddin Ahmad: Sir, I beg to move:

“I'hat for sub-clause (2) of clause 4 of the Bill, the following be substituted :
‘t2) For sub-section (¥) of the same section the following shall be substituted,
xamely :

“IT'he Governor General in cil and the Reserve Bank of India shal]l have
power to isgue instructions .to the Bank in respect of any matter which,
in their opinion, vitally affects their financial policy or the .safety of
Government Balances and that, in the event of the Bank digregarding such
instructions the Governor General in Council may declare the agreement of
the Bank with the Reserve Bank of India to be terminated’.’

This is an important privilege which we ought to reserve for the Gov-
.ernment of India. Bir, on the floor of the House 1 asked several Honour-
able Members to give reusons why a Statutory protection ought to be
given to the lmpenal Bank. The Honoursble the Finance Member, nsither
in his opening speech nor in his reply, gave any argument and my Honour-
.able friends, Mr. Thampan and Mr. Mitra, though they both promised to
give reasons for such Statutory protection while developing their arguments,
did not give any reason. They could not justify it for the simple reason
that no reason whatever could be given for Statutory protecticp of the
Bank and the only reason is n majority of votes which the (fovernment
have in the House. I should like to pomt out to the House that
supposing the Government desire at any moment to get certsin information
-or to consult some¢ documents from the Imperial Bank, there is no provi-
sion in the present Bill to compel the Imperial Bank to give the in-
formation or to have access to the documents. My friend, Mr. Bhuput
Sing, suggests that the liaison officer is there. But he will attend racetings
and I submit he has absolutely no right to compel the Imperial Bank to
give access to documents. This shows that my Honourable fricnd Mr
"Bhuput Sing, has not understood the functions of a Haison officer.

Mr. B. Das (Orissa Division: Non-Muhumm?;;dan): Mr. Bhuput Sing
was a member of the Joint Committee. o

Dr. Ziauddin Ahmad: He might have:been.: I do not know what
itranspired at the neeting, but k judge: from the:report and the facts placed
spefore uys, I1:.ask the Honoursble the;.Hingncei-Member to..say clusrly

ar
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whether the Government of India, according to the provisions of the
present Bill, have any power to compel the Imperial Bank to give sccess.
to certain documente which the Government may require and whether the
Government of India have power to institute enquiries. The Imperial
Bank can at any time say no, there is no provision by which the Gov-
ernment of India can enforce its will. It must also be remembered that
in future the Governor of the Imperial Bank will not be appointed by the
Government of India, but by the Directors, so that the Governor or the
Managing Director, as he will now be called, will not be a servant of the
Government of India, but o servant of the Directors of the Imperial bunk
and, in case the Managing Director stands up against the Government,
there is absolutely no power whatscever provided in the Bill by means of
which these pupers could be examined.

The Honourable Sir George Schuster: My Honourable friend has
challenged me in this matter. I think 1t wouid save the time of the
House if my Honourable friend would explain what in his opinion are the
deficiencies in the provisions that we have made in clause 45 of the Lcserve
Bank Bill. 1f iny Honourable friend has read the report of ihie Select
Committee on the Reserve Bank Bill, he will find that all that he has
in mind in his amendment was consxdered by the Jomnt Committee ond
that the Committee thought that the proper place to insert provisions of
that kind was in the cluuse dealing with the agreement to be made with
the lmperial Bank in the Reserve Bank Bill. My Honourable friend, if
he turns to clause 45 of the ILieserve Bank Bill, would find that all his
points have been met there.

Dr. Ziauddin Ahmad: I have not got a copy of the Reserve Bank Bill
before me now.

The Honourable Sir George Schuster: Then my Honourable friend is
not in a position to address the House on this matter. He is insulting the
House in coming before it without having read the report of the Joint
Committee on the Reserve Bank Bill or without considering the relevant
provisions,. because his purpose is entirely covered by a section which
has already been passed by this House.

‘Dr. Ziauddin Ahmad: My Honourable friend could not blame me for
not reading the Reserve Banlf Bill after the experience he had in
November and December when the Reserve Bank Bill was under discus-
sion. What I said was that I had not got a copy of the Reserve Bank
Bill before me just now. I had not brought it with me this morning and
from this it does not follow that I did not read it. At any rate I ain not
prepared to admit the charge levelled against me by the Honourable the
Finance Member. What I was submitting is this, that no case hss been
made out for a Statutory provision. I say, we must make a real provis
sion in the Imperial Bank Bill that if the Government at any time desire
to have access to certain papers in the possession of the Imperial Bank,
the Government should be able to get them. 1If the Imperial Bank had
been a private Bank, I would not have bothered at all.

Mr. President (The Honoursble Sir Shdnmukham Chetty): So lmg as
there is a Statutory provmlon in some Act or other, the Government sam
slways enforce that provision whether it is in the Reserve Bank Act or in
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some other Act. I think it is up to the Honourable Member to show how
this samendment is necessary in view of the proviso to section 45 of the
Reserve Bank Act.

Dr. Ziauddin Ahmad: Now 1 have got the Bill. The proviso to section
45 reads as follows:

“Provided that the agreement shall be conditional on the maintenance of a sound
financial position by the Imperial Bank and that if, in the opinion of the Central Board,
the lmperia] Bank has failed either to fulfil the conditians of the agreement or. to
maintain a sound financial position, the Central Board shall make a recommendation to
the Governor General in Council and the Governor General in Council, after makin
such further enquiry as he thinks fit may issue instructions to the Imperia] Bank with-
reference either to the agreement or to any matter which in his opinien involves the
security of .the Gevernment monies or the assets : of the Issue . Department in the
custody of the Imperal Bank, and in the event of the Imperial Bank disregarding
such instructions may declare the agreement to be terminated.”

Here the initiative rests with the Reserve Barnk and not with the
Government of India. What I suggest is quite different. I propose that
the Government of India should have power to institute an enquiry. What
I propose now in my amendment is entirely different from the proviso
to section 45 of the Reserve Bank Biill. I propose thal the Government
of India should also be empowered irrespective of the provisions in the
Reserve Bank Bill to institute an enquiry. Sir, I move.

Mr. President (The Honourable Sir Shanmnukham Chetty): Amendment
moved :

“'That for sub-clause (2) of clause 4 of the Bill, the following be substituted :
*:2) For sub-section (2) of the same section the following shall be substituted,
namely :

‘The Gavernor Gewmaral in-Oouncil: 'and the -Reserve Btk of -Ewdim Fhall Bave
power to issue instructions to the Bank in respect of any matter which,
in their opinion, vitally affects their financial policy or the safety of
Government Balances and that, in the event of the Bank disregarding such
instructions the Govarnor General in Council may declare the agreement of
the Bank with the Reserve Bank of India to be terminated’.’ *’

The Wonourable Sir George Schuster: Sir, T must oppose the amendment.
of my Honourable friend, 1t 1s, I think, unnecessary for the reusons that
have already been pointed out. If such a provision is required, the opinion
of the Joint Committee was that it would be better to provide for it in the
Reserve Bank Act in connection with the agreement to be made between
the Reserve Bank and the Imperial Bank. If my Honourable friend
thought differentlv, I think he ought to have put his point of view before
the House when that proviso was being discussed. In any case, in so far as
the amendment of my Honourable friend would create a diiferent posi-
tion, it is a position which T think is undesirable.. For example, in his
amendment he gives the Reserve Bank power to issue instructions to
the Imperial Bank in any matter which in their opinion vitally affects
their financial policy. I maintain that it is quite improper for the Reserve
Bank to have powers of that sort. 1f there are to Le any such powers,
they should vest in the Government. If the Government are to cxercise
their powers, then it is proper as we have provided that the Government
should exercise them on the recommendation of the Rescrve Bank. T
think it is unnecessary to go further into the matter. Sir, T strongly
oppose the amendment. ’ ‘

D
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Mr. K, P. Thampan: My Honourable friend, Dr. Ziauddin, complained

. that 1 failed to explain in my speech why a special Statnte wus

necessary for the Imperial Bank. I must apologise to my

Honournble friend for the omission. I really forgot about it and 1 wish,
if I may, to explain now.

Mr, President (The Honourable Sir Shanmukham Chetty): The
question is: '
“That for sub-clause (2) of clause 4 of the Bill, the following be substituted :

(%) For sub-section (¢) of the same section the following shall be substituted,.
namely : '

‘The Governor General in Council and the Reserve Bank of India shall have
power to issue instructions to the Bank in.respect of any matter which,
in their opinion, vitally affects their financial policy or the safety of
Government Balances and that, in the event of the Bank disregarding such
instructions the Governor General in Council may declare the agreement of
the Bank with the Reserve Bank of India to be terminated’.’ '’

The motion was negatived.

Mr. President (The Honourable Sir Shanmukbam Chetty): The-
question is:

‘“That clause 4 stand part of the Bill.”*

The motion was adopted.
Clause 4 was added to the Bill.
Clauses '5, 6 and 7 were added to the Bill.

Mr. President (The Honourable Sir Shanmukbham Chetty): The-
question is: ’
“‘That clause 8 stand part of the Bill.”

Dr. Ziauddin Ahmad: Sir, I beg to move:

“That in clause 8 of the Bill, in the proposed sub-section (3), the following be-
added at the end :

‘at the several places where the local Head Offices are established under the Act.’

This is a very small amendment. At present registers are kept ar one
place and I desire that the registers may be kept at all the head oft.ces
so that any one, who desires to stand as a candidate for a Directorship or
membership of the Local Board or anything, may be in a position to go
and look into the register. And it will be very inconvenient for pecnle
residing at long distances to go and look at the register. Thig 13 onlv a-
question of convenience to members and it is a question of administrative-
detail and not a question of broad policy.

Sir, T move.
Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
nent moved :

“That in clause 8 of the Bill, in the proposed sub-section (3), the following be added"
at the end :

‘at the severnl places where the local Head Offices are established under the Act '’ "
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Mr. J. B. Taylor (Government of India: Nominated Official): Sir, I
hope that the House will oppose this amendment. It is, as Dr. Ziauddin
says, nnot a matter of much importance, but it is one which will create
n cortain amount of administrative inconvenience to the Imperial Bank.
As Mr. Vidva Sagar Pandya pointed out this morning, in the amending
Bill and in the Joint Committee there was a certain amount of representa-
tion made by other banks that the Imperinl Bank should be brought in
certain natters on to the same basis as other banks which are governed
by the Companies Act. In the Bill in its original form that Act was
applicd to the balance-sheet. In the Joint Committee a request was made
that the provisions of the Companies Act should be applied to the list of
sharelolders, and that amendment has been effected by Government in
the I3ill as it stands now. We do not think, however, Sir, that it is
rensonable  to g0 beyond the Companies Act. Under that Act, every
‘company has to deposit a list of shareholders at its principal place of
“business, and we consider that ought to be sufficient. It will ensure that
in fact a list of shareholders is prepared and furnished but to compe! the
Iinperial Bank to furnish a list of shareholders at every place of business
secins to us unreasonable and for that rcason I hope that this House will
oppose the motion.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is.

. “That in clause 8 of the Bill, in the proposed sub-section (3), the following be
added at the end :

‘at the several places where the local Head Offices are established under the Act.’ '’

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That clause 8 stand part of the Bill."” i

The motion was adopted.

Clause 8 was added to the Bill.

Clauses 9 and 10 were added to fhe Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That clause 11 stand part of the Bill.”

Dr. Ziauddin Ahmad: Sir, I beg to move:

““That for clause 11 of the Bill the following be substituted :
‘11. Tn section 25 of the said Act,—
(1) after the word ‘Bombay’ the words ‘Delhi and Rangoon’ shall be inserted ; and
(#1) for the words ‘Governor General in Council’ the words ‘Reserve Bank of
India’ shall be substituted.”

Sir, section 25 of the Iinperial Bank Act says this:

“A TLocal Board shall be established at Calcutta, Madras and Bombay and may
‘be established at such other places in British India as the Central Board may determine.”

D 2
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Tke intention of this amendment is that it should be brought on the
same level as the Reserve Bank. The Reserve Bank will have branches
in five places ns we have already deeided, i.c., (‘alcuttn, Madras, Bombay,
Delhl and Rangoon; and in all thesc five places it is desirable that there
may be a branch of the Imperisl Bank. My friend may object
that we have already made n provision saying, ‘‘such other places in
British India as the Central Board may dircct’’. But we see that, as
far a5 their representation is concerned, there is a definite distinction
provided in a clause later on. In a later clause it is said that those
places which  will have branches at the very outset will have special
advantages, but those branches which will be estublished later on will
not have those specinl advantages. And 1 refer them to a particular
clause in this Bill which T am sure will be passed verbatim. When we
cam¢ to the provision about Directors representing future hranches, we
find :

“1f ‘any T.dcal Beard is hereafter established under this Act, such number of
persons to represent it us the Central Board may preecribe.”

That is, these three branches will be in a position of special advantage.
We find in a later clause that the TPresident and Vice-Presideént of the
T.ocal Boards in Calcutta, Bombay and Madras will he memhers of the
Centml erd but, if, at a later dnte, we create a branch at Rangoon
or'at’ Delhi; théir Présidents and Vide-Prenidefits will not be members
or may not npecessarily be members of the Central Board. Another
advantage is that Secretaries of the Local Boards established by this Act
will also be members of the Tocal Board. If these two branches are
establiched later on, then these Secretaries may or may not be members.
Therefore, we find in clause 12 of this particular Bill which we are sure
t6'pazs as it is, that it is definitely provided that these threc branches,
which are to be established at the verv outset. will have distinet advant-
ages in their representation in the Central Board and any branches which
mayv be established later on will be in a disadvantageous position. They
will have to be satisfied with the little power which the Central Board
may be pleased to give them: thev may nerhaps have onlv one representa-
tive or even no representative at all: and so we cannot depend on it since
it will be sweet will of the Central Board. T press verv stronqlv the case
of Northern India and Burma who are entirelv nesﬂeoted in this particular
item on account of the branches being established only in Calcutta, Madras
and Bombav; and T press from the verv outset that we should also have
a branch in De]hl and in Rangoon so that their President, Vice-President
and Sceretaries mayv alep be able to hecome members of the Central
Board: on account of the absence of representntives of Upner India, the
case of the landlords and tenants has been neglected, because the three
biz places 1 have mentioned arec essentially industrial centres and their
point of view and the noint of view of merchants are very strongly repre-
sented on the Central Board

Raja Bahadur G. Krishnamachariar: Madras has no industry worth the
name: it is mostly agricultural.

Dr. Zjauddin Ahmad: At any rate there is no representative of Northern
Indin in the Central Board and we are afraid that the interests of the
people here will be ignored. Therefore, though provision exists that the
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Bank may be able to establish branches later on, still those branches.will
not be uble to enjoy the same privileges which the branches existing at
the outset enjoy; it is very desirable that these two places zhould be
included where the branches may be opened from the very outset. I beg
to miove, therefore, that branches should be opened in those two places,
and with these words I beg to oppose the motion moved by me.
(Liwughter)) (An Honourable Member: *“Why oppose?”’) My friend asks
me why I am opposing my own motion and I shall reply by giving a story.
A boy once wrrived late at school and his teacher asked him why he was
late; and the boy replied that when he wulked two steps forward, he
glipped buck three steps. The teacher thereupen asked him how he arrived
at school and the boy replied ‘‘for the simple reason that T put my back
towards the school”. " Since every motion of mine is to be opposed by the
Honourable the Finance Member, I say I oppose my own motion, because
the opposition of the Opposition may be the acceptance of my proposal.
(Laughter.)

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :

“That for clause 11 of the Bill, the following be substituted :

‘11. Tn rectipn 25 of the said Act.—
(1) after the word ‘Bombay’ the words ‘Delhi and Rangoon’ shall be inserted;
and

(i1) for the words ‘Governor General in Council' the words ‘Reserve Bank of India’
chall be substituted’.”

The Honourable Sir George Schuster: Sir, without professing to under-
gtand my Honourable friend’s description of his own position, I am afraid
I must oppose his amendment. The proposal is two-fold. TFirst of all,
he would compel the Imperial Bank to set up local head offices and Local
Boards in Delhi and Rangoon and, secondlv, he wishes to vest the authorit
for ccntrolling the setting up of further Boards in the Reserve Ban
rather than in the Government. As regards the latter point, I find it.-very
ditficult to understand my Honourable friend’s position; he seems naw to
desire on everv oceasion to put in this nimboo-nichor institution into the
placc of the Governor Genperal in Council. I oppose that portion of his
amendment. As regards the other portion, it would be entirely unreason-
able to take the opportunity of this amending Act, which, after all, is design-
ed mainly with the object of reducing the restrictions on the Imperial Bank
—hkecnuse it ceases to be a public institution—to impose fresh restrictions
on the Bank and to commel this Bank which, after all, is a shareholders’
and an independent institution, to set up Local Boards.at certain specified
places.  On these grounds, T must oppose my Honourable friend’s amend-
ment.

Mr. President (The Henourable Sir Shanmukham Chetty): The ques-
tion is:

“That for clause 11 of the Bill, the following be substituted :

‘11, In section 25 of the said Act,—

(1) after the word ‘Bombay’ the words ‘Delhi and Rangoon’ shall be inserted ;
and

(i1). for the words ‘Governor General in Council’ the words ‘Reserve Bank of Indfaf
’ ghall 'be substituted’.”

The maotion was negatived

Qlauge 11 wps added tp the Bill.
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Mr. President (The Honourable Sir Shanmukham Chetty): The ques:
tion is:

*“That clause 12 stand part of the Bill.”

Dr. Ziauddin Ahmad: Sir, I move:

““That in clause 12 of the Bill, in part (ir) of the proposed section 28(7), for the
word ‘two’ the word ‘four’ be substituted.”’

It may be objected that I am now pressing the case for a larger number
of nominated members. The way in which these persons have been
nominated does not encourage me to move this particular amendinent, bhut
I hopc that circumstances will change in the future; and what I fear is
this, that when Delhi and Rangoon have no representation, the interests
of the agricultural classes mav be cntirely overlooked in the general clec-
tions, because the general clections will only mean pcrpetuatlon of the
present Directors, as was so beautifully illustrated by my f{friend, Mr.
Vidya Sagar Pandya; and the only way in which the agnonltnristg can
come in is by way of nominations. I would not have pressed this motion
if thc Finance Member had accepted mv previous amendment about the
establishment of a branch at Delhi and Rangoon, because by this amend-
ment T only want fair representation for the agriculturists; but, in the
absenc~ of that, there is no other way by which T could think of protecting
the interests of the agriculturists. of the co-operative banks and other
banks which give credit to landholders. It is only by means of nomina-
tion that it can be done; therefore, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :

““That in clause 12 of the Bill. in part (ir) of the proposed section 28(7), for the
word ‘two’ the word ‘four’ he substituted."’

Mr, Vidya Sagar Pandya: Sir, I know what would be the fate of this
amendment. However T will put my point of view in the matter. Per-
gonaliv T am alwavs against any Government nomination on any institu-
tions like these: T would like to abolish it completely. (Cheers.) But
takina into consideration the fact that the linison officer is to be uppointed,
he will come in one of these two nominated places and there will be only
one place left which will be available for other interests.

The Honourable Sir George Schuster: My Honourable friend is wrong:
therc is no idea that the linison officer would come in one of these two
places: if mv Honourable friend will Tonk at sub-section (8), he will find
that his point is covered by that,

Mr. Vidya Sagar Pandya: I am sorry. Sir, if T am wrong in this
instance.  In that ease T do not wish to press my point.

The Honourable Sir George Schuster: Sir, I must oppose this amendment.
We reached this recommendation after very long diseussion in the JToint
Committee: we on the Government side, contrary to what might have
been expected, did not pross for an exceptionally large number of Govern-
ment nominees.  We thought that the suggestion to have two Government
nominees o a8 to ensure that interests which might not otherwise receive
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wepresentation should be represented on the Board was a reasonable sug-
gestion; but we think that to increase that number to four would give
Government nominees an undue proportion on the Board of the Imperial
Bank. Sir, 1 oppose.

Mr. President (The Honourable Sir Shanmukham Chetty): The qﬁ?s-
tion is:

“That in clause 12 of the Bill, in part (ir) of the proposed section 28(7), for the
word ‘two’ the word ‘four’ be substituted.”

The motion was negati\red

.Dr, Ziauddin Ahmad: Sir, I beg to move:

“‘That in clause 12 of the Bill, in part (iv) of the proposed section 28(7), after
the words ‘not exceeding two’ the words ‘and not being officers of the Government’ be
inserted.”’

In this motion I take it for granted that my amendment No. 7 and
others would be lost and so T put down ‘‘not exceeding two’’ instead of
‘‘not exceeding four”’ which T ought to have done. The object of this
‘motion is that these two persons should represent certain interasts which
are left unrepresented and they cannot be represented by officers of the
Government. We are already told that this is a private Bank, in spite
of the fact that we are giving it a Statutory protection.

‘Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :
‘“That in clause 12 of the Bill, in part (iv) of the proposed secticn 28(71), after

the words ‘not exceeding two’ the words ‘and not being officers of the Government’ be
inserted."’

The Honourable Sir George Schuster: Sir, might I intervene at this
stage? 1 have a pleasant surprise to offer to my Honourable friend who
moved this amendment. We are prepared to accept the amendment.

Mr, President (The Honourable Sir Shanmukham Chetty): Will the
Henourable Member withdraw because the Government supports him?
(Laughter.)

The question is:

“That in clause 12 of the Bill, in part (ir) of the proposed section 28(7), after
‘the words ‘not exceeding two’ the words ‘and not being officers of the Government’ be
inserted.”’

‘The motion wag adopted.

Dr. Ziauddin Ahmad: Sir, T beg to move:

“That in clause 12 of the Bill, to part (1) of the propored section 28(7), the
following proviso be added :

‘Provided that no person shall be nominated who has already acted as Director.
during the past preceding six years'.”

An Honourable Member: Withdraw,

Dr. Ziauddin Ahmad: My friend asks me to withdraw this particular
motion in favour of another, but I know the fate of both, and, therefore,.
1 shall move both. My intention is that persons should not remain s
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Director in perpetuity: -1 am using the popular phrase of my friend, Mr.
XYidya Bagar Pandva, in saying that they can only be removed by an act
of God, and, therefore, 1 say that those persons who have already acted
for five yeurs as Directors of tne Bank should not be nominated again.
-‘After all, if & man has got anything in him, he must have acted out
his proposals during his five years’ time, and it is not necessary that He
should remain in office as Director in perpetuity, because, after some
time, he beromes monotonous and everything which he could possibly say
be had sal it during those five vears, and, if during those five years, he
could not say anything, 1 say that he had nothing to say. This principle
of five vears is accepted even by Government. Can vou ever imagine that
the Sccretary of State for India will appoint a Viceroy in perpetuity?
Will the Finance Member act in perpetuity? Are our Secretaries to
Government appointed in perpetuity? Are not the Governors of Provinces
appointed for five years? N

" An Honourable Member: But they get extensions.

. Dr. Ziauddin Ahmad: Fxtencion is a different matter. The Execu-
tive Counciltors dre not appointed in perpetuity, but they are appointed
only Tor five years. .Therefore, this five years appointment is an accepted
principle, because, if'a person has cot anv new ideas, he is expected to
have carried them éut, and if he is so foolish as not to carrv out his ideas
i five years : thon take it for granted that he has no fresh idens to offer.
Therefore, Sir, in order to bring in fresh blood, in order to bring fresh
ideag, in order to bring in fresh enthusiasm, in order to bring in a new
angle of wsion, it is verv desirable that we should have fresh blood. at
least after = period of five vears, Therefore, T move that five vears is
a verv good period, and no person should be nominated agnin if he has
acted as n Dircctor for a period of five years. '

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :. Co

That in clause 12 of the Bill, to part (iv) of the proposed section 28(1), tHe
ollowing provisn be added : .

‘:Prnvided that no person shall be nominated who has already acted as Direct(;r
during the past precedinc six yvears’.” )

The Honourable Sir George Schuster: Sir, my friend has moved that
amendment. and he has spoken, as far as I understood him, on another,
I am left in some doubt as to what my own procedure should be, hut as
I am opposing both. my friend’s amendments, I suppose that makes it
easier. Amendment No. 9 seems to me to be an entirely unreasonable
one, and as my friend has not supported it, I presume that he shares.
my opinion.

The amendment on which he has spoken is the one which is not
included, as far as I can see, in the printed list, but it has come in in &
supplementary list, and which provides that no Director shall hold office
for a period exceeding five vears. Thut, Sir, is one which T must also.
oppose. I strongly resent my friend’s suggestion that a Director or any-
body else after holding his office for five vears is exhausted of all power
of fresh thought and suggestion. If that is so, I suggest that my friend
iy very near the period of exhaustion as regards his own position as o
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Member of this Assembly, and I am sure, Sir, that no one would hold
that my [riend’s ingenuity shows any signs of approaching exhaustion.
On these general and psychological grounds, 1 oppose my friend’s
amendment. ’ ’ '

trie ot

‘Mr. President (The Honourable Sir Shanmukham Chetty): The
quéstion 8" ’ t
. “That in clause 12 of the Bill, to part (iv) of the proposed section 28(7), the
following proviso be added : '

" “Provided that no person shall be nominated who has already acted as Director

during the past preceding six years'.

The moticn was negatived.

Mr. 8. 0. Mitra: Sir, I beg to move:
“That in clause 12 of the Bill, part (vi) of the proposed section 28(7) be omitted.’”

Sub-clause (vi) of clause 12 runs as follows:—
‘l‘_'["he Secretaries of the Local Boards established by this Act; and.”

My object in making this motion is that the Sccretaries of the Local
Bodrds should be excluded from being Directors in the Central Board.
Encouraged by the attitude of Government that they sometimes accept
réasonable amendments, I have ventured to move this amendment. There
whs a suggestion that we should move for an additional Director to re:
present the interest of the clerical and other staff. Sir, I could not sce
my way to accept that suggestion, and I do not know why in this Imperial
Bank alonce the representatives of the paid staff are cz-officio members
of the Central Board. In section 28(a), it is said that the Directors
epecified in clauses (v) and (vi) shall be at liberty to attend all meetings
of the Central Board, but shall not be entitled to vote on any quéstion
arising at any meeting. Tt seems these er-officio Directors have merely
the right to be present and take part in the deliberations, but they have:
no right to vote. 8ir, goihg through it you will find that there arec num-
bers of cx-officio Directors beginning with a Managing Director, the
Deputy Manuging Director and ending with his three Secretaries. There
is no spécial reason why these salaried Secretaries should be on the
Central Board. The grievance of the other staff is that these Sccretaries-
being present, thev take part in the deliberations often to the prejudice
of the interests of the other staff. If therc is to be fair dealing. then
the other staff also should have proper representation on the Directorate.
"Phere is a feeling that Secretaries should not have an ex-officio position in
the Central Board itself. It'is a unique thing—perhaps not only for
India, but also elsewhere—to have as many as three Directors from the
salaried staff, and I still hope that Government will see their wayv not
to maintam this peculinr position of the Secretaries.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved a '
“That in clause 12 of the Bill, past (vi) of the proposed section 28(I) be omitted.”

The Honourable Sir George Schuster: I really find it very difficult to-
undorstand’ my Honourable friend’s attitude about thig. ' I' should “have
thought that it was ‘purely a domestic concern for the Bank. As matter of
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fact, we had a good deal of discussion about this in the Joint Committee,
und it was then pointed out that, as a matter of business, it was absolutely
necessary for the Secretaries to attend these Board meetings though no
once claimed that they should have the right to vote, and we on our
side cannot see why in these circumstances we should interfere with the
wishes of the Imperial Bank. The Imperinl Bank desires to give the
Secretaries this little additional status, which is that they attend by
virtue of membership of the Board although thev are not entitled to vote.
I really cannot see what practical difference it can make to anybody else,
and on principle we object to taking this oceasion to interfere with what
we consider to be purely n domcestic concern of the Bank. On these
grounds, T am afraid T must oppcse my Honourable friend s amendment.

Mr. Muhammad Aghar Ali: The point I want to press is that if the
Secretaries be on the Board, the result is bound to be that the Board
will agree with the note which the Secretariat of the Bank may put up.
As in every Secretariat, whatever notes, whatever briefs, whatever opinions
are prepared by the Bank, Secretariat will be approved of by the Board,
and although the Secretary may have no right to vote, his presence is
rather objectionable. Why should the Secretaries be given this designa-
tion off a Director? T see no reason why these people should sit at the
time the Board is deliberating. As in other companies, the Directors can
yrepare the case from the files. If the Secretaries are presant, they will
have their own way. With these remarks. I support the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tien is:

“That in clause 12 of the Bill, part (vi) of the proposed mctmn 28(1) he omitted.””

The motidbn was neeatived.
Dr. Ziauddin Ahmad: Sir. T heg to move:

“That in clause 12 of the Bill, to sub-section (I) of the proposed section 28, the
followiwng proviso be added : i

‘Provided that no Director shall hold office for a period exceeding five years'.”

1 do not want to repeat the arguments that I have already advanced.
The first amendment related to the Directors nominated by the Govern-
ment, and by this amendment 1 want to apply it to all; that is whether
elected, or nominated, no person should hold office for more than five

vears. DMy reasons are the same which I _gave in connection with my
first amendment. Sir, I move.

Mr, President (The Honourable Sir Shanmukham Chetiv): Amend-

ment moved :

“That in clause 12 of the Bill, to sub-section () of the proposed scction 28, the
following proviso be added :

" ‘Provided that no Director shall hold office for a period exceedings five years’.”

The Honourable Sir George Schuster: I do not want to repeat my own
anawers to my Honourable friend’s arguments. I must oppose the amend-
ment on the general grounds. T would also pomt out to my Honourable
friend that what he now proposes as a provmo is strictly inconsistent with
welause (iii) section 28 (I) of the Act which lays down that the Managing
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Director may be reappointed after five years. He is a member of the
Board and this proviso will be entirely inconsistent with that. But on
general grounds I feel very strongly that this amendment ought to be
opposed.

Mr. President (The Honourabie Siv Shanmukham Chetty): The ques-
tion is:

“That in clause 12 of the Bill. to sub-section (/) of the proposed section 28, the
following proviso be added :

‘Provided that no Director shall hold office for a period exceeding five years’.”

The motion was negatived.

Mr. President (The Honeurable Sir Shanmukham Chetty): The ques-
tion is:
““That clause 12, as amended. stand part of the Bill.”

"The motion was adopted.

‘Clause 12, as amended, was added to the Bill.
Clause 13 was added to the Bill.

‘Clause 14 was added to the Bill.

Mr, President (The Honourable Sir Shanmukham Chetty): Tho ques-
tion is:
“That clause 15 stand part of the Bill.”

Dr, Ziauddin Ahmad: Sir, I beg to move:

“‘T'hat in sub-clause (7) (@) of clause 15 of the Bill, for the words ‘Reserve Bank of
Tndiz‘\' the words ‘Reserve Bank cf India or any of its Scheduled Banks' be substi-
tuted

In Part T of Schedule I of the Imperial Bank of India Act, 1920,
we find :

““The Bank is authorised to carry on and transact the several kinds of business
hereinafter specified, namely :

(i) stocks, funds and securities (other than immoveable property) in which a
trustee is authorised to invest trust money by any Act of Parliament or by any Act
of the Governor General in Council and any securities of a Local Government or the
Government of Ceylon.”

The amendment to this clause is that after the word “Ceyvlon’’ the
words ‘“Reserve Bank of India’’ are also added. That is to sav, the shares
of the Reserve Bank are sufficient securities on which the Imperial Bank
can lend out money. T want the privilege (o be extended to the Sche-
duled Banks also, namely, that the Tmperial Bank should be authorised—
T do not mean to say that they should necessarily do it—to give loans on the
security of the shares of any of the Scheduled Banks. Of course, it is
gnite right that no Bank should give advance on the securitv of the shares
of the same Bank, but I see no reason why money may not be lent on the
securitv of the shares of the Scheduled Banks, because the Scheduled
Banks have got a general supervision by the Reserve Bank. The Sche-
duled Banks will have certain deposits with the Reserve Bank and if the
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shures of the Reserve Bank are considered sufficient security tc advance
money thereon, I see no reason why this privilege may not be extended
to the Scheduled Banks as well.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-

ment moved :

““That in sub-clause (I) (a) of clause 15 of the Bill, for the words ‘Reserve Bank of
India’ the words ‘Reserve Bank of India or any of its Scheduled Banks’ be substi-
tuted.’’ .

The Honourable Sir George Schuster: I am afraid 1 must oppose this
amendment. I wish I could share my Honourable friend's optimism as
regards the effect of what he describes as the control of the Reserve Bank
over the Scheduled Banks. My Honourable friend savs that there is no
reason for distinguishing between the shares of the Scheduled Banks and
the shares of the Reserve Bank, but really if Scheduled Banke were to be
included, it seems very difficult to draw the line. There is no reason why
the Imperial Bank should not advance money on shares of compsnies as
well. T may inform my Honoursble friend that the Managing Governor
of the Imperial Bank was in fact anxious to have power of this kind and
we on our side objected to it. One of the reasons whv wec objected was
the very strongly expressed opposition from the other Banks, and I think
there is no reason to suppose that the other Banks would not oppose this
modified freedom which my ¥onourable friend’s amendment would give.
In anv case T would submit that the amendment is out cf place here,
because in this particular section the shares of the Reserve Bank are being
included, because they are treated as being on a level with trustee secu-
rities. If mv Honourable friend wished to make his propoesal, it would
more properly be made in Schedule T, Part T, (a) (A). but T do not wish
to suggest that he should do that, because on general erounds I strongly

oppose the principle embodied in his amendment. Sir, I oppose the
amendment.

Mr. Vidya Sagar Pandya: This is one instance where T am sorry T have
to differ from mx Honourable friend, Dr., Zisuddin Ahmad, and T must
also oppose this amendment. T oppose it on a different ground to what
the Honourable the Finance Member has done. T have alwavs main-
tained that the Imperial Bank of India has not heen friendly te the Indian
Banks and if this power were given to them—to lend money against the
shares of other Banks—there will he transfer of shares and thev may
acquire controlling interest in some of the Banks and these Banks will
be entirelv under the thumb of the Imperial Bank. As such, I do not
wish to give this power for mischief to the Tmperial Bank to hold the
shares of the other Banks. T oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Ohetty): The ques-
tion is:

“That in sub-clanse (7) (a) of clause 15 of the Bill, for the words ‘Reserve Bank af

Tndia' the words ‘Reserve Bank of Tndia or any of 1ts Scheduled Banks' be subsii-
t\:tod b :

: T-hev motion was negatived.. iz
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Mr. K. P, Thampan: ] beg to move:
“That part (b) of sub-clause (7) of clause 15 of the Bill be omitted.”
Part (b) rung thus:

‘‘In sub-clause (iii) of the same clause, after the words ‘a district board’ the words
‘or & municipal board or committee or, with the sanction of vne Governor General
in Council, debentures or other securities for money issued under the authority of a
Prince or Chief of any State in India’ shall be inserted.”

This clause enables the Imperial Bank of India te advance money on
the security of debentures and other securities issued under the uutho-
rity of & Irince of an Indian State. There are in this country different
kinds of Indian States. There are States where there is a civil list
and an annual”budget to be passed in its Legislature. There are States
where the whole revenue of' the State ig the absolute property of the
Prince. 1lnstances are not raré where the financial position of States have
become so chaotic that the Central Government have had to intervene
and drive away the Princes from those States. 1 do not want to refer
to the particular States I mean. I only want to point out that conditions
in Indian States geénerally are not so good and sound as to warrant the
ingertion of such & clause in thig Bill. If the Government really want
to help the Indiari States, the proper step for them would be to include
the securitié¢s and debentureg issued by these States under the Trustee
Becurity Act. In that case, there would be no 'difficulty as-there is
alteady a provision in the Imperial Bank Act to advance loans on such
things. Sub-clause (2) (I) endbles the Imperial Bank of India to invest
their monies in such trustee securities and debentures. The Government
can insist on the Indian State concerned to have a balanceq budgeét and
also to restrict the civil list. That will ensure solvency of the States and
then you can safely ask the Imperial Bank to invest their monieg in
such loans. I am awsdre that this is only an enabling clause, but there
will be few Directors in a Bank to resist the behests of the Government
of India.. If the Governor General talks to them nicely, the charices
are that they will 'yield and comply with the request. Thig is a precarious
provision and 'the Bank will be running enormous risks if it ig allowed
to invest its funds in Tndian States. It is stated in the clause that
“‘with the 'sanction of the Governor General’’ money mav be invested in
these deberitures. What does sanction mean? If the worq was
*‘guarantee’’, I could understand it. Suppos‘.ing the Imperial Bank
loses money by investing in any of these securities, will the Government
cf India make it good? Do they stand security? Will they help the
Bank to recover the money? If so, what kind of help will they give?
Without anv definite assurance or guarantee, mere sanction is meaning-
less. Therefore, T submit that this clause’ must be omitted.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :
“That part (b) of sub-clause (7) of clause 15 of the Bill be omitted.”

Raja Bahadur G. Kriehnamachariar: I oppose this amendment. It is
entirelv misconceived. If my Honourable friend would see sub-clause (b)
it includes not only Princes and States, but also municipal committees
and boards. He has not said anything about them. If vou omli_; the
whole clause, then municipal committees and municipal boards go' oub



268 LEGISLATIVE ASSEMBLY. (20T JaN. 1934.

[Raja Bahadur G. Krishnamachariar.]

also. What is the reason? 1 sm afraid my friend has been swept off
hig feet by the consideration that he put forwarq about the Princes und
Chiefs of Indian States. Sir, i ig somewhat difficult to understand the
mentality underlying some of these amendments. ~ When there is &
provision in one parg of the Bill that the sanction of the Governor (ienera!-
in Council is quite sufficient, then they all object to it. When there s
a provision to the contrary, they say: ‘*No, you must have the sanction
of the Governor Gemeral in Council, we have mnot got confidence 1
anybody else. 8o let the Governor General in Council come in”.  And
look at what the objection is to the sanction of the Governor General in
Council! The Governor Gencral sends for the Director und speaks to
himn nicely at lunch or dinner and then the Director so forgets his duty
that he goes back to his place und says: "‘All right, we will advance this
money . Sir, I do not think the Governor Genera]l in Council are 8o
irresponsible a set of people that when a loan is applied for upon the
security issued under the authority of a Prince or Chief, they will all
close their eyes to everything, never caring to see whether there is & civil
or u balanced budget, and directly a man usks that a loan should be
granted upon the security of the Prince’s securities, they will say: ‘“We
will send for the Director and have a nice talk with him and I am
perfectly sure the rest would happen’’. Sir, that is an extremely un-
charitable way of looking at things, especially in the case of responsible
.people. There ought to be some standard by which you should judge
of them. . Unfortunately, however, all this is irrelevant, because the
sanction is for the issue of the securities. As a matter of fact, there is
a great thing which has been forgotten. It says: ‘‘Securities for money
issued under the authority of a Prince or Chief of any State in India’’.
Now, the securities are issued with the sanction @f the Governor General
in Council and have been taken by the public. When I want to invest
money, unless I am inside a lunatic asylum, 1 shall take some little
care that that money will come back: and if, as the result of the general
confidence of the public, securities have been issued upon the authority
of a Prince and pro-notes have been issued, I cannot see any reason why
these should not be accepted by the Imperial Bank as security for
advancing loans. I submit my Honourable friend might have reserved
this amendment for the Bill coming later as tc whether they want
protection to be given to the administration of Indian States.  There
probably it would come in more handy to him, but at present it is
absolutely misconceived and, therefore, I oppose this amendment.

Mr. B. Das: Sir, my friend, the Raja Bahadur, has not fully appre-
ciated the amendment that has been moved by my Honourable friend,
Mr. Thampan. My Honourable friend did not mean to exclude district
boards and municipalities although it appears so in the paper, but T find
the Raja Bahadur has indirectly supported Mr. Thampan’s amendment:

he does not want to exclude district boards and municipalities. but he
wants us to be charitable to these Princes.

Raja Bahadur @. Krishnamachariar: T submit, Sir, that the amend-
ment says that that clause be omitted, and the clause says: ‘““Not only
Princes, but these securities issued by the Princes as well as district
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boards and municipalities should all be excluded’’—whatever may be the

real intention, and they say the way to a certain place i paved with good.
intentions.

Mr, B. Das: As there appears to be.a mistake in drafting and the
Raja Babadur has corrected that mistake, 1 would like to be permitted
to correct Mr. Thampan’s amendment by omitting the first sentence of
it and I would just argue that portion of Mr. 'Thampan's amendment
which has received so fur the indirect support from the Raja Bahadur.
Sir, why should we be charitable to these Princes? The next four days,
a8 soon as thig particular debate will be over, the House will listen to
the tale of mismanagement and maladministration of these Princes, and
teday why should we statutorily provide that the Imperiu] Bank of India
ghould advance money on the securities for monies issued under the
authority of a Irince or Chief of any State in India? Although we have:
already made a different provision affecting the States that the Reserve
Bank should deal with the public loan of the States, that is a different
thing. This House is statutorily authorising the Tmperial Bank of India:
to purchase securities of the Stateg and my friend, Mr. Thaumpan, has
slready pointed out that the Directors of. the Imperial Bank or their
other officials are liable to fall a prey to hunts and shikars which the
Princes arrange for them very often and, so, in the guise of-shikars and
elephant Kheddah operations, a Managing Director or a Deputy Managing
Director of the Imperial Bank may be inclined to advance monies against
recurities that mav have no market value. Sir, T do not mind the Imperial
Bank doing it under itg own responsibilitv. but T would not like there being
a Statutory provision for so doing. As a member of the Joint Select Com-
mittee, I regret very much that this point eluded my eyes while we:
were discussing it, but I think Mr. Thampan’s proposition, at least what
he implied by giving notice of this amendment, is a just one and that
this should be accepted by this House, and T would ask your permission,.
Sir. to amend Mr. Thampan’s amendment in that way.

Mr. President (The Honourable Sir Shanmukham Chettv): Further
amendment moved :
“That in part (J) of sub-clause (/) of clause 15 of the Bill, the words ‘or with the

sanction of the Governor General in Council, dekentures or other securities for money
issued under the authority of a Prince or Chief of any State in India’ be omitted.”

The Honourable Sir George Schuster: Sir. I must oppose thc amend-
ment whether it ig re-amended as suggested by my Honourable friend,
Mr. B. Das, or not. We think it would be unreasonable to exclude
securities of this kind from the possibility of being handled in the ordinary
way of business by the Imperial Bank. There are States such as Mysore,
which float regular loang on their own credit, and I suggest that it is
quite unreasonable that the Bank should be precluded from dealing in
securities of that kind. The danger of this facility being abused 18
entirely guarded against by the provision that they must be securities
which are sanctioned for that purpose by the Governor General in Counc:l.
Mv Honourable friend, the Raja Bahadur, hag pointed out that there are
really three safeguards. TFirst of all, they must be securities taken up
by the public. Secondly, they m\‘xst be securities w]uch have been
approved by the Governor General in Council. And, thirdly, they must
be securitios which the Imperial Bank itself thinks are suitable as
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collateral security for an advance. I submit, any securities, which can
pass those three barriers, are likely to be proper securities to be handled
by the Imperial Bank in the ordinary course of their business, and, on
these grounds, 1 oppose the motion.

Mr. K. P. Thampan: Sir, I beg leave of the House to withdraw my
amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Has the
Honourable’ Member, Mr. Thampan, the leave of the House to withdraw
his amendment?

Honourable Members: Yes, yes.

The amendment was, by leave of the Assembly, withdrawn.

Mir. President (The Honourable Sir Shanmukham Chetty): The ques-
tion i8:

‘“That in part (b). of sub-clause (I) of clause 16 of the Bill. the words ‘or, with the
sanction of the Governor General in Council, debentures or other securities for money
issued under the authority of a Prince or Chief of any State in India' be omitted."

The motion was negatived.

_ The Agsembly thén adjourned till Eleven of the Clock on Tuesday, the
80th "January, 1984.
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